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LOX SABHA DEBATES

LOK SABHA

San;rday, Fuly 2, 1977/Asadha 13, 1899(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
PAPERS LAID ON THE TABLE

DEeTAILED DEMANDS FOR GRANTS, 1977-7%
or MINISTRY OF HOME AFFAIRS

The Minister « f HOME AFFAIRS
(SHRI CHARAN SINGH) : I beg tc
lay on the Tuble a copy of the Detuiled
Demands for Grants (Hindi and XEnglish
versions) f the Ministry of Home Affuirs
ft 1977-7%. [Placed in Library See
No. LT-578/77]

DETAILED DEMANDS FOR GRANTS 1977-78
op THE MINISTRY PETROLEUM AND
MiNISTRY Oop CHEMICALS AND FERTILL BRS.

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRTH.N. BAHUGUNA) :

I beg to lay ¢ n the Table—

(1) A copy - fthe Detsiled Demands
f-e Grants §Hindi and English
“versi ns) cf the Ministry of
Petroleum fur  1977-78 [Placed
in_Library. See No. LT-579/77]

(2) A cpycfthe Detailed De-
mands for  Grants (Hindi and
English versions) ofthe Ministry
cf Chemicals and Fertilizers
f ¢ 1977-78 [Placed in Library.
See No. LT-380/77].

RepORT op C AND A. G. op INDIA
FOR 1975-76, UNION .Govt,  (DereNce
SERVICES) AND APPROPRIATION ACCOUNTS
OF DEFENCE SERVICES FOR °197$-76.

THE MINISTER OF FINANCE

- AND BANKING

(SHRL H. M. PATEL) : -
I begto lay on the ‘Table—

(1) A copy cf the 1t (fiimﬁ
7 B
7 General of Indih v the vear

110 LErmt. -

1975-76, Uni'n Government
(Defence Services, under ar-
ticle 151 (1) of the Cunstitu-
dor., [Placed in Library.
See  No. LT-s81/771,

(2) A cpy «f the Appropriatic it
Accounts « f the Defence Ser-
vices f r the year 1975-76 and
Commercial Appendix thereto
(Hindi and English versions).
[Placed in Library See No. L'T-
582477

NOTIFICATIONS UNDER CENTRAL Ex-
CIsE  RULES, 1944, CUSTOMS ACT, 1962
CusToms TARIpF ACT, 1955 AND-
STATEMENTS

SHRI H. M. PATEL : Ibeg to
lay on the Table—

(1) Acopy cf Notificati n  Ne.
208{77-C.E. (Hindi and Eng-
lish  versions) published in
Gazette «f India dated  the
2nd July, 1977 issued under
the Coentral Excise Rules,
1944, together withan explana-
tory memorandum.

(2) A copy cach f Nctificaticn
Nos. 101/77. Custtms to
115/77~-Custems,  117/77—
Customs  to 119/77—Cust ms
ang Elnzéll,ﬂ-—cust('ms )(Hinlc)l_'r
an i versis nis)  pul
lished in  Gazette «f Eldn
dated the 13t July, 1977, under
ge::suon 159 of the Custcms Act,
1962.

(3) A copy each ¢f Notificaticn.
Ncs.9877-—Customs to 100/77
~Ciistoms and 1167
Custems (Hindi and Englis|
Venim;‘) published in Ga-
zette of India dated the 1st
July, 1977, under sub-secticn
SP of section 4 «f the Custcms.
arifl Act, 1975, =

(4) An explanstory memcrandum
(Hindi and lish versions)
in respect < ¥ Notificetic ns fen~
ticned atitems (2) and (3) above.
[Place? sn Library See No. LT-
582-A)77). o
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Disappearance of

CALLING ATTENTION TO MAT-
TER OF Ul}r%hgl‘n PUBLIC IMPOR-

RepORTED DISAPPEARANCE OF _ DOCY-
MENTS RELATING TO MARUTI LIMITED

SHRI JYOTIRMOY BOSU :
(Diamond Harbour) : I call
the attention ofthe Minister of Finance
and Revenue and Banld.n% to the follow-
ing matter f urgent public importance
and I request that he may make a state-
ment therecn:

“ Rep:rted disappearance of se-
veral impcrtant papers and
documents relating to Maruti
Limited from the Regional
Office of the Central Bank of
India, New Delhi-and suppres-
sion of that inf rmatin for
three years”.

THE MINISTER OF FI
AND REVENUE AND'

SHRI H. M. PATEL) : Mr. Speaker
ir, the Central Bank cf India has
repomd that one file cenmnmg cor~
respondene and ¢ ther
ning the account- ot‘Mnruti Lim.imd
the period from “f ‘the
1991 to January 19 nmmlns rom
ok s Regional &c New Dethi,
'he Bank mtesthnthin loss was
Office in

re refe

ported by its Regicnal Office, Delbi
10 its Central Office, Bombay, copies
ofm stofthe relevant papers are avi ileble
the Branchcr at the Central
Bank cf India
reported that material
e such a3 security documents re-
quired for recovery of Bank's dues or
sanction advices to identify the unc-
tioning suthc rity are nct missing.

‘Chief IntemllAu.ditoroftha Bank hu
been asked to look into the matter with
‘& view to reconmum%the File. The
‘Central Bank of India has further repor-
ted thatita Central Office hes ordered an
dnquiry into the matter.

SHRI JYOTIRMOY BOSU: Sir,
the hon. Minister, the other d.l had
spidthat Mr, Sanlw Gandhi cannot
be  arrested. I am saying this on
onilblhty :bu the statement
tglt the ﬂle was lost in 1974 is
I have definite  and
tlveid‘ormnﬁonffmnn whn
been a very gﬁmﬂw in
Bank, who Mr. Sanjay Gan-
<hi, wimthehclpof Mr. K. L. Kalra,

JULY 2, 1871

Documents relating
to Maruti (CA)

abank offizial, butin fact, functioning as
the spscial repreuntnuve of Mr.

Sanjay Gandhi in the Bank has done it.

They had doneitimmediatcly when they
und-famod that in the electll:ms, th;

pedple are going to reject them.

am repeati ‘tint Mr. Sanjay Gandhi
with Mr. K.L.Kalra has removed the
file and the docum-nts from the Bank
and that was in the third week of March.

Mr. Kalra had received at least  two
transfer orders from the Bank during
the Indira regime and those orders were
canczlled by Mr. Sanjay Gandhi,

But now, of course, after the massive
dafeact in March electlons, after two
month's of that, Mr. Kalra has been

ansferred to Hyderabad. The hon.

Fimnc- Minister can verify and come
with a statementagain,

The bank’s onal office was shifted
in 1976. The House would belinteres-
ted to know in the transporta-
tion list which had shown the files gndl
documents which weretobe shifted this
particular file wasshown aa having been
shifted from the Parlisment Street
Office to the new office in Link House.
This will reveal whether it was 1974
theft or1 76 theft. Yes ; E:
itin the lin t

bllk.’ Iw}m was llllu operator in
., Itis not at & n;;p:hmg tome.
The frozen accounts
amounted toa paltry sumof Rs. zs,ooo,
while theloans advanced by the Punub
National Bank and Central
India amounted to Rs. r 55 cmtv.-s
This is the position. You would,
remember, Sir, that Sanjay Gandhi
was removx pum: from his t‘ncturx
e Y.
ofbtmudalledthgpohee
So, hc wias unable to remove those
ren.'!‘hhu nothing new. Hehubeen
dof it extensively all over.

The files md pers
number of sli ts etc, coming from
Sanjay G md from Indirs Gandhi,
Prime Minister.

oontained a

AN HON. MEMBER :] Then l’:lme
Minister.

OTIRMO&‘ BOSU
Mur.
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truly r:or:seatative file of what has
b::2 stol:n by Sinjay Gandhi with the
hzlp of K:lra. The Hom= Minister
ciez immn:diately set the machinery in
mbotion to ;ee that those who organised
thz thaft of the file are imm=diately dealt
with properly.

See the Fun. Karlais transferred to
Hyderabad in May, two months after
the elections and the fileis reported mis-
sing in May 77 It tallies nicely. As
soon as Kalra went away, the matter is
reported. As long as he was there, it
was not reported.

Nitional Herald took overdraft : but
I am not going. into.that detail now.
Sanjay Gandhi wanted an overdraft of Rs.
25 crores from the then Chairman' of
the Coentral Bank of India, Mr. Tanjea.
As uwsual, hes was short-circuiting the
procedure. There was no technical
report. The total project was valued
at Rs. 30crores. The bank inspecton
team consisting of the Chairman himself.
went to Gurgaon and found - practically
nothing, except one or two odd machi-
Rery. The  application was rejected.
Then, Sanjay, Gandhi wanted Rs.
25 lakhs  from the Central Bank for
‘Maruti  Technical Consultancy Ser-
vices Ltd. With his brilliant genius,
why dy2s Sanjay Gandhi need capital for
the brain for technical consultancy ?
Technical Consultancy wanting mo-
ney—I want to know about this. When
the Chairman refused the overdraft,
the then Prime - Minister sent for
him—Mr. Taneja—to No. 1, Safdar-,
jung Road and he was given a good
Then, he was got rid of.

- This is the position. You should en-

quire into the matter, Mr. Patel. If
you feel that man wasstraight, good and
just, you may bring him back. If not
you may discard him. I'am not re-
commending anybody’s case. Sir,

~ theFinacce Ministry recommended for

~ Thatis the fact. Then the

; then Finance 4
Subramaniam—I don’t want to call

extension of four years for him. but
Mrs. Gandhi rejected it. Thesame
thing happened with NDMC Chair-

an. Mr. Chabra whose termination
was done- over telephone from Simla by
Mrs. Indira Gandhi at  the insis-
tence of Sanjay Gandhiand Arjan Das.
hat 1 funniest
thing is that the Central Bank ia order
toget certaindirection on  a  certain
crisis conveneda meeting and the
Minister, Mr. C

him ajelly fish. "it would not be nice—

- refiised to preside over itand  he ran

away fromthéissue. He did not agree
it. Regarding Mr.”  Talwar’s

Documents relating 6
to Maruti (CA)

resignation why was he thrown out ?
Because he refused to give an overdraft
of Rs. 9 croresto Alok Jain, who is
aclcse friend of Sanjay Gandhi. and also
one-time friend-of Rukshana Sultana.

MR. SPEAKER : Thereis a point
of order now. The Prime Minister
is raising a point of order.

THE PRIME MINISTER (SHRI

MORARJI DESAI ): The Calling
Attention Notice refers to missing
papers. Now, hereis the whole

history of Maruti and,  their doings.
I do not know how thatis relevant to
this. Thatis my point of order and I
will request you to decide.

MR. SPEAMER : I would suggest
to you now not to raise the other things
which are not connected with this. Ifit
is about the file you can mention; but
you are mentioning other things.

SHRI JYOTIRMOY BOSU : Sir,
hereis an official of the -Central . Bank
conniving with Sanjay Gandhi to: get
the file stolen from the premises. . Does
it not show how:the bank  functions ?
For example, they gavean overdraft
to a phoney company where Mrs.
Pranab Mukherjee wife of Mr. Pranab
Mukherjeesis a Directorin Calutta.

MR. SPEAKER :
levant to this. This file is

SHRI JYOTIRMOY BOSU : Why
theyhavestolen the file ? It shows
that the total accumulated ‘liability, i.e.,
secured loans, as on 31st March 1976,
is Rs. §8,35,000 and odd, unsecured
loans are Rs. 1,59,65,390, currentliabi-
lities and provisions are Rs. 3,69,60,037.-
Naturally files have to be stolen. I
must justify the motive.

MR. SPEAK.ER : Thereis a lot of
time for that. Now, come to the main
question.

SHRI JYOTIRMOY BOSU: My
question is whether the hon. Finance
Minister has any information that Mr.
K. L. Kalra, an official of the Central
Bank of India in'fict acting as an @gent of
Sanjay Gandhiin the bank has conspired
with Sanjay Gandhi to remove the file
and whetheritis shownin the 1ist when
the regional office was shifted from
Parliament Street office to Link House.
and thirdly, whether this Kalra has been
transferred to Hyderabad in the month of

May.

That is not re-
different.

' SHRI H. M. PATEL: Mr. Speaker,
Sir, I shall confine myself enly to the
missing file. As I explanied, the fact
that the file was missing was discovered
in 1974. I think it was in May 1974.
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[Shri H. M. Patel}
That was by an officer of the bank
who was then dealing with the matter
and this had been discovered frcm
i in another file which

certain _nof
exists. I aaid the file can be reconst-
tructed, will explain that point

first. All that can be reconstructed is
whatever swill be in the Branch
office which used to write to the Regional
office on this matter. The papers in
the Branch Officc exist. Similarly,
whatever reports etc would go for sancticn
and s0 on to the Central cffice from
the Regional Office would be available
80 that all the relevant papers in so
far as the sanctions etc, sre ccncerned
would be available.

SHRI JYOTIRMOY BOSU: Cheq-
ues and slips won't be available.

SHRI H. M. PATEL : What will
not be available is certainly the kind of
things that ycu have mentic red, that
is t: say, the notings in the Regicnal
Office in dealing with spplicaticns for
lcans etc. Those we-uld be in that miss-
ing file only. I did not quite under-
stand what was the suggesticn of hon,
Member.

SHRI JYOTIRMOY BOSU: After
discussicns were held and after a decisicn
was taken, the noting were got ¢« rrected
frem upstairs.

SHRI II. M. PATEL : I would
like t¢ confine myself to the relevant
gointu by ‘re-constructic n’ cf the file.

only meant certain essential papers
relating to loans, relating to sanctic ns
and relating to re-peyments. All tha se
can be found either frem the Central
office or frcm the branch office,

SHRI JYOTIRMOY BOSU :Frem
1974 to 1977 what were ycu dding.

SHRI H. M. PATEL : I never
intervened or interjected when Mr.
ﬁ;ﬁrm Bosu spcke. I weuld request

to me say. Whatever I want
to say. After I have spoken, if the
Speaker permits he can speak.

MR. SPEAKER : He wculd nct
get a chance. That is why he is inter~
rupting,

SHRI H. M. PATEL : This file
oconcerned one lean and cone guarantee
and that loan has been peid, and the

rantee olsc has been discharged.

file is missing, ‘That part is ccrrect.

. As it 80 happens, it has no relevance

they have an outstanding lcan of Rs.
23-04d lakhs; and it is - ccnvered

JULY 2, 1977

Documents relating . 2
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by machinery etc. which have been
hypothecated ' against it. So I think.
#s far as the bank is converned, there
is ncthing more that the bank can do
in rugerd to the missing file. He asks.
algo whether this was a which figured
in the list of files and list of papers.
that were mcved from one cffice to the
other. But as I said, the missing of’
the file was disc. verede in Mnly, 1974.
(Interruptions) that is a pcint I cannct
snswer. These are the facts as reported
to me, that the repcrt was made in May,
1974. Beyond that I cannct say. So
far as Mr. Kalra is concerned, it is
afact that he was transferred recently
to Hyderabad two months ago. Mr.
Kalra was the chief development « fficer
in the regional ¢ffice. This is all the
information that I have. Whether he
was associated with anybedy, I cannot
say.

SHRI JYOTIRMOY BOSU : Ons
point of order. He has not clarified,
nor given a satisfactory reply t th
question why a file which was missing in
May 1974. was nct reported till 1977.
Let him clear that; my allegations
will be met.

MR. SPEAKER: It is nct a
point of order. The questicn is not
answered; that is all.

SHRI H. M. PATEL: I have
answered. It is an answer which I
cannot give, because even the bank
is not in a positien to give. And my
source of infi rmation is the bank. At
this paint of time, it is nct possible.
An enquiry is going on.

MR : Mr Maoi Ram
Bagri is not here. Mr Yuvaraj is not
here. Mr. Anant Dave is mct here,
Wehwill now go to the nextitem. Mr.
Sathe. -

SHRI JYOTIRMOY BOSU (Dia-
mond Hagbcur):I have also giver a nc tice:
under rule 377, I will keep 8 watch on
those who are being allowed tv raise it.

MR. SPEAKER ; So many members
have given notice, You cannct raise it
unless I coll you.

SHRI JYOTIRMOY BOSU : I
will wait till { am called.
MR. SPEAKER : No, I cannot call

[ —

xx°20 hrs,

STATEMENT REB ALLEGED
INCIDENT AT -PALAM AIRPORT
ON 1-7~ G TO SHRU

RELATIN
SANJAY GANDHI AND HIS WIFE:
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SHRI VASANT SATHE (Akols) :
i uest the hor, Home Minister
20 clify the situation relating to sn un-
fortunate incident that took place yester~
day. Let me at the outset say that while
raising this matter I am not in any
manner whatsoever, trying to defend skri
Sanjay Gandhi or mcxbody ¢lse in the
matter relating to which enquiry commis-
sions have already been set up. They will
take their own course. But, as far as I
know, there is no order in .ny of the anti-
cipatory bails that have been granted to
shri S.njay Gandhi that he shculd not
move ovt { Dethi. The hon, Home Mini-
ster can clarify if there is any such crder.
If this information js correct, thon, like
any other citizen, under our c*nstituticnal
rights, which have now been restored. .
(Interruprioms) L am supp rting you. I
am taking the very stand which you are
taking. I compliment the Janta Goevern-
ment for ending the 20-m-nth period and
for having brought about the restoration
of freedom of the press, freedom of the
individusl, lioerty and the c-nstitutional
rights. How I am ngi:ng under that very
system, which you hsve rest-red, cvery
citizen has a right to mnvement. Unfortu-
nately, yesterday I believe that an ¢ fficer
in her enthusiasm, misdirected enthusia-
sm, th ‘ught it it to detain shri Sanjay
Gandhi and his wife, They were standing
in the queue after having been cleared,
after b arding cargo and after security ¢l=
earance, waiting for the bus, which would
take them to the acroplane, At that point
they were called and the sccunri‘oﬁm
thought these persons must be kept till
she gets further clarification from above,
and she did it. When he asked for the
reasnn, she said that the reasons would be
given to the priate authrity, They
waited there, They asked for permission
to phone his counsel, That was not given,
this is ¢ ntained in the compleint which
shri Sanjay Gandbi has lodged with the
officer ¢ ncerned. He then phoned from
the office >f the Indian Airlines to his
counsel, I am stating only what is men-
tined in the complaint. Is there any
instruction, or was there any instruction,
from the Government that sbri Sanjay
Gandhi ~r Shrimati Menaka should not
leavg Delhi, or go anywhere in the coun-
try

SHRI JYOTIRMOY BOSU : Sir,
on g point cf order.

SHRI VASANT SATHE : I am
not yielding.

SHRI JYOTIRMOY BOSU : Sir,
1 want to raise & paint of ogder.

MR. SPEAKER: When he raises a
point of rrder, I must hear him ; whether
tﬁ:einm point or not, I should hear

at Palam Airport (St.)

SHRI JYOTIRMOY BOSU : (Dia-
mond Harbour) : He give a written
notice under rule 377 to you yessterdsy,
you in your wisdom made mention of it
before the House and said that he could
spesk and the Home Minister would
reply. I would like to know whether all
that he is saying is given in the written
for vy Srom it All thas e by seppe b1
a it. t is sayi
come in the press this n'mmin'g‘.ymg bas

MR. SPEAKER : Did you give in
in writing all that ycu said in yt@ur s::cch
on which you tock 15 minutes ? I said I
would admit it under rule 377. Yesterday
itself he wanted to raise it, but I told him
that I could nct allow it because if an:
body sends me a chit and I alli w it,
it becomes a bad precedent. T morrcw
somebody will send ancther chit. It must
It must be regularly included. I did not
expect the hk n, Home Minister to make
& statement because it is nct necessary
under rule377. I only gave him per-
mission to raise it, but the hc n, He me
Minister has been good enough t¢ look
into the matter and alse suo moty wanted
to make a statement even withcut his
raigsing it. B of my commi
Yesterday, [ have all-wed it to be raised.

Now, put the question and be do
with it,’sn that he can answer, e done

THE PRIME MINISTER (S
MORARJI DESAD) : I did nrt m
interrupt the hon. Member, but in all
such matters even relating to  Calling
Attention Netice, sheuld cur time be
taken in gi explanations which are
not called for 2 If you ajlow it, I cannot
object to it, and that is which I did not say

ng, but fer the guidance of Membe-
"’i:;ti l:;:t :eodemulry ;c‘; lay down certain
pro ] in future it i
everybody equally ? pplies 10

MR. SPEAKER : The idance i
there quite clear. Y_elterdagmldnd ud.‘;
before yesterday Calling Attention took
more than one hcur, Five Members took
15 minutes each. According to the rules,
after the hon, Minister gives the reply,
a clarification may be asked, but then
in the name of clarification, 1§ minutes gre
taken with preliminary observaticns etc,
If the House helps me, [ can contre] e,
The rules are very clear. But what is the
use ? If one shouts and the other shouts
in return, the Chair is made helplese in
these matters, If only we take @ decigion
that clarification may be asked, byt
no ugzdx can be made after the reply of
the hon. Minister, it will be very useful,
We will save one full hour every day, Ajl
that I have done is to regulate it.

In sddition 1o the Attention
raise ns, Mr. S v
e e o reae 1 epdey
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Hour. I was. wondering where the Zero
Hour was in addition to the Shont | ’Fee
&mﬁm ahd the Calling Attention. The
ling is there that there is ar2e50 Hour
and that any b~dy can raise anything after
o S ioris slicwed to. retse ‘anyening
ed. Nobdy is allc raise_anything
uniess it is specifically allowed, The other
- thing that IThave to control is :the time
taken in asking for clarificatic ns after the
hon. Minister’s reply to the Calting

Attention. Each Member takes 15 minutes,

SHRI JYOTIRMOY BOSU : Today
only 15 minutes were taken,

MR. SPEAKER : The ¢ther Members
are not there. If the cther Members
were there, it would take one hour.
Therefore, if the hon. Members help
me, I can easily control it. (Interruptions)

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRL H.
M. PATEL) : You have clarified the
psition in regard to Calling Attention.
Mr. Sathe has raised it under Rule 377.
I think, under that rule, there can be a
print and not aspeech and the expls-
naticn on that print would be given by
the Minister. So-far as the Member is
concerned, he sheuld not make a speech
but only raise a point.

ot T wal (TenEye) - @
NI UF TEF 0 AT AT F ) W
fort wferr q¥ww & OT S R
W wafa ) g 93 A wrafer
T g ¥ | 96T qF Tfrgre & o
gz ¥ dwei o g 43 § oy Sehw
Wy ar el AR E w52 R
fedvm & qAIT WY IS T GR W@
Iq TN T A Agwfe WA § Ay
AR Wl 9 T s forwar ad
Frr Wt &t s W o A9 Ay
Ik WA oT www fogamr Y €
¥ wwar f fs g weioe quw
fersrarwgry o

MR. SPEAKER : Yesterday itself

When he came from the sirport, he was
80 excited .x.n:‘{ ogemedn'nc very srious
3 d

PP X 0 it
P o o e B
and too stance ’ o
the Opposition and he told me that. be,

to Shri Sanjey Gandhi 12
at Pdlam Afrport (St)

had seen it. So, whatever she.peint is
wm_ycut'ind‘lyimchdem:ﬁet W the
que Minister t meke ‘2 Statcsert ¥

SHRI VASANT SATHE : Let the
Home Minlm_r make a statement.

THE MINISTER OF HOME
AFFAIRS ( SHRI CHARAN
SINGH) : Sir, Yesterday
Shri V. P. Sathe had s ught to
raise in the He use the matter of an al'eged
incident at the Pslam Airpe 1t relatirg to
Shri Sanjay Gandhi and his wife and yc u
had desired that I shculd make a state-
ment cn the subject after ascerteirirg
the facts.

Shri Sanjay Gandhi and his wife Smt.
Menaka Gandhi had mede reservarions inr
Indian Airlincs Flight Nc, 181 for B mbay
scheduled t depart at 9:-25 A.M.
yesterday, They reperted at the Sccurity
Ccunter at the Delhi Airp i1 a  little
before 9 AM. and were subjccied to
usual security ¢hecks, Since Shri Sanjay
Gandi was travelling for the first tim.e by
air frc m Delhi Alrpcrt after i poundirg
of his passpcrt and suspersicn ‘ f hig
pilot’s licence, the Inspectcrir-Claige at
the Security ccunter thcughs it appre~

iate to bring the matter & the nctice of

is superior, the Deputy Svpc't. of pclice
cn duty. Shri Sanjay Gandhi and Smt..
Menaka Gandhi were requested by the
Security Steff cn duty tc wait fi r some
time befire brarding the plare. After
consulting their supericzs, the security:
staff infoxmed Shri Sanjay Gardhi and
Smt. Menaka Gandhi abc ut 1§ minutés
later that they cculd brard ke plane,
The biardirg into the aircraft was still
in the pre gress ard it had n t taken ¢ ff,
But Shri Sanjey Gandhi and Smt. Menaka
Gandhi refused to take the flight. The
sircraft left at 9-40 A.M. Shii Sanjay
Gandhi, instead < f boardirg the plane,
summ ried his legal advisers ar¢ scmecf
his friends snd prepared & ¢ m.phairt with
their heip and banded the seme  ver to
the Deputy Supdt., ¢f plicc «n duty.

The security staff are well wi:hin their
rights tc delay the clearance « f &1.y pagsen-
gerin case « fany deubt. J ami1 f ymedthas
no  harassment - was causcd cither to
Shri Sarjay Gandhi or Smi. Menaks
Gandhi, apart frc m the inc 5 vet ience in
beirg asked to wait for a wlhile,

SHRI SHYAMNANDAN M ISHRA:
(Begusazai) : On a paint 1 cer, Sir.
(Interruptions) Arisirg w of
this, before ycu passicn ¢ a1 Ler dtem
I have a pcint ¢f order.

SOME HON. MEMBERS rose
.. MR. SPEAKER : Jf % many «f you

stand ‘up and shouting, how o
npﬁth'mg}pnb;%h“i s iﬁnﬁl—



<33  Re. Incidentrelating ASADRA 11, 1899 (SAKA) 2o Shri. Sanjay Gandhi 14

-If he wants to rhise a point ofcxder,  what-
ever it may be, I have to hear him, When

says, & ‘point of cxder, it be
order, disorder or an lun&:i' must_hear
him. A senicr Member like Mr., Shya-

mnandan  Mishra will, naturally, be
raising some sensible peint. Therefore,
I have to hear him. In the meanwhile,
Others may wait. Let me hear one by one.

SHRISHYAMNANDAN MISHRA :
The hon. Home Minister was pleased to
state in his statement that Yesterday the
hon. Member, Mr. Sathe, wanted tc raise
a matter-under Rule 377 and that yovr were
pleased to remark that the Heme Mi-

nister should make a statemens thereon.,

Now, my first point of crder is this.
During the last session, when T had raised
a matter under Rule 377 the hen, Mi-
pister« f Law was pleased to make a state-
mentand when he was onthe point of mak-
ing a statement, there was a lot of furore
created from that side and ycu did not
permit the Minister to make a statement.
This is an important matter because it
concerns our right and the right ¢f the
Minister to make & stitement. Last time,
there was a lot of furre raised and,
altimately, provably the Chair theught,
to buy peace, as the Chair sometimes
saye, not to permit the Minister to make
a statement thereon, Now, the hon, Home
Minister's statement is quite clear cn
this pcint that he made a statement in
response to your remark that he should
come f rward with a statement on the

oint raised by the hon, Member, Mr.
gathc. My first point is, whether the
Chair is in crder, in keeping with the
Chair’s previous order, that he should
have asked the Minister to make a state-
ment on & peint raised under Rule 377,

My second peingof order is, whether in
case such an incident ccowrs invelving
a private citizen at any eirpcrt, yeu
wculd permit any hon, Member to raise
the matter.

My third pcint is, whether you would
have required cf the Home Minister cr
ru shruld have permitted the Hceme
inister to come forward even suo moru
with a statement on this subject because
it concerns the right of the Members,

MR. SPHAKER : A very pertinent
p-int. Yesterdsy, when they wanted to
raisc it, I t.1d them that there was absolu-
telv no Minister here and it was no use
raising a print when there was nobedy
else even to take notice of it,

AN HON. MEMBER : You were
there,

.M SPEAKER : The Speaker can-
;Il;:,::m I belong to " the whcle

at Palam Airport (St.)
SHRI D . BHATTACHARYA :
(Serampore) You did not alliw me to

raise a Ortatit matter y Ve
B orhey vas siled i Haridabed T

" was & deme netration in frent ¢ f the hcuse

of the H: me Minister. You did act stkw
us to raise it, But ycu allowed this thing.

MR. SPEAKER : Even ncw the
complaint is that every day Mr. Jyrtitthoy
Bosu gets a chance. Y-u just now hedrd it.
Theref 're, the Speakerisin an urenvisbie
gcsition. Yesterday, under Rule 377, when

received it. I sent it to the Minister.
I have t , because the Speaker con only
function with the help of both the gides.
The Minister may or may not make a
statement. They say that I am tco jn-
dulgent to Mr. Jyotirmoy Bosu, that
everyday he has éa.lhn g Attention or
short Notice Question or some question
or something. The whole House fecls
that way. Mr, Dinan Bhattacharya is
net satisfi. d. He wants all the time either
for himself or for Mr. Jyotirmoy Bosu
and nobody else....

SHR1 DINEN BHATTACHARYA :
I object « these remarks, Why are you
using such terms ? I wanted to raise &
very important matter in the House
yesterday. But you did nct alkcw. (In~
terruptions) '

MR. SPEAKER : -Will yru kindly sit
‘down ncw ? It may not be in the interest
of the whole House, It may not be in the
in the interest of the whole country, but
nnythxqg about Mr. Sanjay or Mrs. fndin
Gandhi, the Congress friends mey .feel,
is important. Whether you like it or not
this side « f the Hiuse may tike it. (In~
terruptions) Do net create futher trouble
now, Yesterday I felt about it, but they
were 80 excited that they tcok the help
cof the Opposition Leader, Luckily,

- Mr. Chavan was there. I cculd take his

assistance but Mr. Chavan alsc t Id me
that he had seen it, That means that with
the permission of the Leader « fthe Oppo«
sition that-letter was sent to me, and, at
t, with the help of thc Leader o f the
siticn I could postpene it fir to-
marrow and today instead «f a scence
being created yesterday itsclf, ’

Hven today, I sent all the papers which
I got, to the Ministers, some « f them are
short N tice Questiors They said, *
we are ot in & position to answer them’>
It dees o t mean that they must answer
thminm:dhﬁliy.liobody has the power
to compel the Minister tc answer any poi-
nt. If Mr, Charan Singh, the Home
Minister #d no informaticn be ecpid

, N0, the' ker or Mr. 2

hes no power under the rulerto compel
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the Minister to snswer it. Therefcre, he
- was god enough to writeto the Secretiriat

becavse it was an incident which has he-

ppened very near. The hen, Minister

g t the inf-rmation and was g-od eno

t> reply. It is not necessary that the Mini-

ster should reply. (Interruprions) May be

that you and I cannot understand this

‘matter, but they understand it in a diffe-

rent way. That is the difficulty. (Interru-~

SHRI JYOTIRMOY BOSU : The
People are trying to run away from the
cnuntrﬁ. The people are running away
from the country. Mr, Kamal Nath was
trying to run away from the ccuntry.
Mr. Chawala was caught when he wes
boarding the aircraft. Mr. Senjay was
trying to run away, What dres Bembay
paper say ? CIA is arranging these things.
What wag my notice ? I would like that
to be replied to. I would like to know
whether adequite precautit n bas been
taken to prevent those who gre anti-
demccratic, anti 8ocial end corrupt from
fleeirg the country. I would like to have
a categorical statement on this ?

MR, SPEAKER : Yes, let him make
a statement. T have no vbjecticn. I will
oe gled. Therefore, I would say that there
is one p.int before us.

ot wx fec oy (qoE) ¢
wETH AERW, FH TEW A A
9% wrdd, @ w wreew HelY Y ¥
QA widfd ?

MR. SPBAKER : ButI hope my
friends on this side will not be. ...

wesy Wk afwe wwmm
st (st Tw wwmer) ;WK
A9 A iR @ ¥ ed fodw
g fr AR agm W o wwly &
FA  Unterruptions)

e ot

11°43 hours
RE. EXECUTION OF NAXALITE
GIRLS"

SHRI SAMAR GUHA (Contai) :
'Sir, I have given you a notice under rule
?77.“d also a notice for Cnlll:tzAnc::o?

n yegard to & very urgent matter. 1]
of 18 is going nonge executed,

JULY 2, 1877
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MR. SPEAKER : - I will explain it.

SHRI SAMAR GUHA: Please
allow me.

MR. SPEAKER : No, please. I am
not permitting you. If you want to
raise. ...« ..

SHRI SAMAR GUHA : I am not
raising any question. (Interruptions).

MR. SPEAKER : Before you raise any
question. Please allow me to explain.

SHR]I SAMAR GUHA : ] am raising
a very sensitive issue. .

MR. SPEAKER : No please.

SHRI SAMAR GUHA : 1 begof
you,

MR. SPEAKER : Ialso begof you.
Kindly hear me first.

SHRI SAMAR GUHA : There are
certain things.  (Imterruptions).

A girl of 18 is going to be executed on
the 18th July. I havegiven you a
a notice regardig Calling Attention,
I have also given you a notice under 377.
Mrs. Renu Mukherjee and Mohina Dhak
are going to be executed and the people
are perturbed in the whole of West Bengal
and all over the coutry. I have given you
a notice regarding Calling Attention. I
(l}nve also, m\)rewoutnonce underm 377.

nterruptions; at I expect is that you
will allow me to make a statement, It is
the usual practice.

MR SPEAKER : Will you also allow
me to explain ?

SHRI SAMAR GHUA : I am con-
cluding. I would like to know whether I
would be permitted or not. I have given
you prior information, I know with full
senge of responsibility that I should not
create any disturbance in this House being
ldll Lilt:'c Ruling Party, but here I have to

o

MR SPEAKER : Today, at 10°1
A.M. or something like that, when
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Naxalite women are going to be hanged
on 16th or 18th ur some thnywa y 1
to) read it in the Press. of us have
read it in  the Press. This
morning a notice comes to me.
1 quite agee; it is serious to me, to you
m% to the whole House. But I will have to
examine it. The West Bengal Govern-
ment is seized of it. It is said that the
Minister want and saw them in the Jail.
(Interruptions) He is consulting the Chief
Minister . The State Government has
to take a decision., A manor woman cannot
bs hayg:d in jail without the parmission
and consent of the Chief Minister.

SHRI SAMAR GUHA : It is the
responcibility of the Home Ministry. We
want to know whether the punishment
caa bz crn nited or st ([et2rruptions)

ot wwr a@ wR (gimar) &
ag yor agar § T fow aeg wowr
T YA A F IR F g Is0AT W7
&, 3 atg WL fagw 377 ¥ W
oY qaT gsraT AW, A TV g WA
IAFT FaT AN F g arsy €

MR. SPEAKER : The Minister may
make or may not mhake; nobody can
compel him.

ot wwAaw wqT @ feT e
w7 wra g 1% 5 A s faar ?

MR. SPEAKER : I have already tou-
ched that. I have already said that a
Minister may or may not make a state-
ment ; nobody can compel him.

If the hon, Membzr has given it this
morning, then how can it come in today’s
agenda ? Cana Minister or a Member tell
me that such a thing has ever happened
in this Parliament or anywhere eclse—
that a member gives notice and it is

ut on the agenda the very same day ?

'he hon. Member has given it only
today....

SHRI JYOTIRMOY BOSU : To-
morrow is Sunday (Interruptions).

MR. SPEAKER : This way, Parlia-
ment cannot be run. Hon. Members
have given notice : Mr, Samar Guha has
iven, Mr. drappan has given,
Tir. Saugata Roy has given. They have
ven it today. Is it possible for me to
ing it on the agenda today itself ?
Tmmmmmmu
; everthing is over.

Members rise like this, how

&
5

;
e
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Nazalite Girls 18

the Speaker Control the House ? The
Prime Minister may be or somebody
else may be angry. Hon. Members may
tell me the method of controlling the
House. I would like to get some assis~
tance from hon., Members. The hon.
member gave the notice today at 10°30
am. And today itself he wanis to raise
it. If this is going to be the state of affairs ?
I will be helpless. it will be impossible
for me torun the House, The h m. Member
skl;nould give me soglchtime. After all,
t ey are not going to be angedtomorruw.
The Home Min?ster also must be given
some notice under the rules even to
make a statement; he should be given at
least 24 hours’s notice; at least by tele-
phone he has to contact the Chief Minister
and others. If the House has to be run,
ithastob:raaproperly. If hon. Members
help me, then [ can run the House pro-
gerly_. Or elsc, the Speaker will simply

e sitting, the hon. Members may say
whatever they like, the Speaker will
just sit and go away. The notices given
by Mr. Chandrappan, Mr. Saugata Roy
and others are before me; they have been
received today, I should be given time
to refer to the Minister. (Interruptions).
I have not mentioned all the names.
Maybe, some other have also gvien. Qur
friend gave it straight to me. Therefore,
I know that, Some hon. Members may
have given in the office also. If the hon,
Members expect me toFut itontheaganda
the same day; [ think, It will not be good
for the House. I amadvising, I am reques-
ting and I am appealing to may friend,
that it will not be good.

ag & T § 1 xEag a1 gew
¥ fegrdv @ | 7@ fog K oo g Y
nwaed & faq srdar wwarg o

SHRI SAMAR GUHA : I have only
to say that I expect you to be fair to me,
Sir. It has been the practice in this House
during the last five yecars, whenevera
call-attention notice or a notice under
rule 377 is given. That prior information
is given to the Members concerned,
before the House starts, whether the
notice has been admitted or not. I have
not received that intimation. Thar is
the reason I was trying to draw you
attention, not that I expected it today,
But it bas been the practice for the last
five years that whenever a notice under
37u given, information as to whether
t een admitted by the Speaker or
not is communicated to the Member.
That has been the practice so far as my
knowledge goes.

MR. SPEAKER :'lg’(ou b’;ive it a;
10°30 can you get & y 10* 4.
It cannot be done in the cage of iny
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[Mr. Speaker] ment ? You are -with that Gover-

Member, Whether it has been.admitted
or not will be communicated by the

Secretariat in its routine way.

SHRI SAMAR GUHA : I am not
saying that I want a reply today. But
it was the convention of this House that
whenever this kind of notice is given the
Member is informed whether it has been
admitted or xnot. .

MR. SPEAKER : I am agreeing with
you on that : Where is the point of differ-
ence between us ? Will you kindly sit
down ? I doagree with you but it cannot
be done within fifteen minutes. You
cannot say that you gave the notice at
10°30 and you should get a reply by

10" 45.
SHRI SAMAR GUHA : Pleasedon’t
be so unjust.Igave it beforeg- 30.

MR. SPEAKER : May be, cut I came
only at about 10°30. Perhape the mistake
is mine. Normally I come between 10°00
and 1o- 30. The moment I came I saw it,
but where is the time for the Sccretariat
to find out whether it has been admitted

or not and then to communicate it ?

SHRI SAMAR GUHA : T oaly said
1 expected such information.

MR. SPEAKER : Well, give me time.
1 will consider it and if it is not admitted
you will be informed that it has not been
admitted. A number of things arec there :
let us proceed with the work now. I will
gend it to the Home Minister and he
will contact the Government here on the
phone. After all, the hanging is on the
18th. He must talk to them and find a way
The House wants this,
we must negotiate with them, talk to
them, persuade them and so on. It may
be pissible to take it up on Moriday
or Tuesday—I don’t know, I will have
to fix up the time. It is my privilege to
fix up the time but I will see that it is
not tao late. It is not fomg to be after
the ladies are hanged : Certainly not.

SHRT SAMAR GUHA : Iam really
exercised over this matter : It is a
question of thelife of an eighteen-year-old
girl.

MR. SPEAKER : Iknow,Ican under~
stand you.

SHRI SAMAR GUHA : Unlesss there
is intervention the sentence will not be
commuted: the 18th July is the date line
Day when an 18 year~old girl will be
hanged

SHRI DINEN BHATTACHARYA

re) : Why ‘you telling ‘lied
(Seampors) againet the State Govetri-

to save them.

ment because you have been
good lesson there. given ‘2
SHRISAMAR GUHA : This gentle-
man is so simaloevtlm he does not know
tyﬂm t;he% ernme_m‘has no authori-
mute cepitsl punishment,
It is the privilege of only the President.
He is so ignorant about these things that
I'musttry to help him. Only the President
is authorised to commute it and no
Minister, Chief Minister or even the
Home Minister here cando any thing.

. MR. SPEAKER: It seems it is the
job of the Chair not only to run the
House but so settle differences among
the Members themselves.

11,48 hrs.

DEMANDS FOR GRANTS 1977-78-=Contd..

MIKISTRY OF AGRICULTURE AND
IRRIGATION—Contd.

MR. SPEAKER : We will now take
up the Demands of the Agriculture
Ministry. We have alreidy spent one-
and a half d1ys on this, I thought the
Minister could reply in the evening, but
now some Members have req d that
the time may be extended. I have no
objection to extending it even by a full
da‘y, but I must warn you that if you want
this to be done, to that extent you will
be loging time on some other Demand.
The Business Advisory Committee Hed
fixed only 12 hours but, from 12 we have
gone to 15 hours. If you are still
not satisfied and if you want some more
time, T have no objection. But then,
the Minister cannot reply today : he will
have to reply on Monday morning.  But
please bear in mind that you will lese
time on some of the other Demands.
Already, you have lost some Demands.
The business Advisory Committec fixes
up the priority. Shipping perhaps has
gone, Civil Aviation has also gone already
and Plonning may also go. For the
whole day today, we will discuss the
Demands relating to the Ministry of
Agriculture and  Irrigation and the
Minister will reply on Monday morning.

One more thing. May I appeal to the
hion. Members to allow new Members to
make moiden speeches for five-ten
minutes. Let them have a chonce in
this Demand with which every Member
is concerned in his village or town. There-
fore, if new Members who have
not spoken already, are given some time
jn the Demand, it will be a maiden speech
for them. 1 would, therefore, appesl
to all the-parties to  givetime to the new
Members, five or ten minutes.

HRI TYOTIRMOY BOSU (Diamand
HS‘MI)Y * Mr. Speaker, Si;,%e_tl{[

eproneous ha: on record. | Yo
are’ dquating a’cfﬁ'f'% Attention with e
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notice under Rule '3?;. 1 weuld request
you to kindly look into the matter rud
ssue necessary directives.

PROF. P. G. MAVALANKAR
(Gandhi Nrgar) : Mr.-Specker,  Sir,
you just now said that the entire Hcuce
wants extension of time for diicutsirg
Demands relating to the Ministry of
Agriculture and Irrigation end, therefcre,
today, the House will dircuss there De-
mands and the Minister will reply on
Moenday. My difficulty is this, that the
Government first changed the time-teble
of the order of discussion of there De-
mands, which was given to us in crdvence.
The Ministry of External Affairs wes to
be discussed first, but the order was
changed by the Minister of Parli: mentory
Affairs by consulting scme Members.
T find that everyday, a couple of hours
are addded to évery Ministry with the
result thet the time-table which was
printed by the Lok Sabha Secretarist
and given to us and on the basis of which
we have been organisirg our pregr: mme
for going to our constituencies, public
meeting:. etc., is not follcwed. rnd we
cannot enticipete, when the Demends
relating to the Ministries we w:nted to
participete in will come up for discusicn.
That is one difficulty.

Secondly, as you rightly pointed cut,
Sir, some Ministries will be completely
guillotined because no time w'li be left
for discursingthem. Let us treat this
Ministry of Agriculture and Irrigaticn
a8 an exception, first and last, end there
should be no more extension of time for
other Ministries, otherwite we will find
thet the time-tablewill be d'slkccated
and a number of importent Ministries
will hove no time. I would request
you to go ahead ox this basis.

MR. SPEAKER : When the Busi-
ness Advirory Ccommittee meets on
Mondry or Tueedsy, this weuld be
discussed »nd a decisicn trkcr.  In the
House, you csn never dec'de this.
Some hon. Members would ¢ry :  Let
us discoes it; others would sry thet they
do not went to.discuss thie,

st ow wer ot (fawfaar)
WSy AgEy, Wi wEer X oo
AV ST YT R WG o7t & wEAvy
#-% fagew womw wmgm § e gy
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Pefirwr we & wyray Sy wred, sife
e g Iy o0

werw wgE g agv fa g,
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[ 4v vgare far; awi]

frardl w ot faweft & wrdy &,
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Fa 9w § 1 TR ¥ WK
|ZAAT TR FI Froq qaTH | T FAT
oFg 9T qfw ¥ zaa g Fog Iava
A FA ¥ | By g qAN F oAt
Tq qfw q< gardd afedd §1 a@mr
&1 qxar § frad gt ox gear
I @ X SrArT I F Tw A A<
gy )

gy Ay T ag § fs qx aw
|F ¥ Toe A Dy ww aw fv
XgRr g & 1§ sfm A feqr
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AT | W IO ¥ ww F e

& faar arar @ afr gew A

T P g gEd § FIX WA

¥ fog wewy @

I ur garm A § 1 FE oA
4t 79 ¥ 7974 & faw wae wv FAr
gt =rfgq | fadwt & g org @g @an
) TR Ay A @ qEEw gy
aifgz & wow gfy wer ov #T
qga Faw g f5 3 gfw & s
agdr oy a@rw o o 7x § faE q4
wY Q1Y F1 A B WY qar TE€¥ ar |
# wdt oY w0 gt Aar g oA W
T ¥ wge w7 97 1 gaw R
w1 wiaw darare F@ F wreargd
fadar 1« AX Fa # ¥w a9 OO a9
MY oF HI FE Gaw qse g1 oWy
25-30 AT W AL FF T H AATY )
qg g A7 gErw ad gUA ¥ 9T A
aferai o @@ T §, wifear qu At g
firarr aga adarT § 1 gaR) wirerw
e #Y HIT ¥ W AW TTHTL A AT
¥ off gEmar 3% &Y Ay A AT
=7fga |

|t ¥ wrg-gra feami ¥ fag St
|ETaw gur § 9 9 e o § 8
wT¥ | TEFT Srag fear s afed
& a8 PrarT wias T8 § ) SN
# v #7% Wy frar G wdf & foas are
WET UFE § SarEr i g1 1 W
foret & arer T oY Y ¥ SR
g vt | gt v fipry qugr @
w7 qage ot gagr § 1 qfvdt FOe
w2 § worge & qrw Wit wra e gl
afer qif fgedt ¥ fomk wTs-wTs WX
219 TpF qt Wt § I H e
wra de gt § qu Fr & frg | wTIey
wgt frardt w1 sieatfigy woar il
" e fareftw wgren WY gy
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T oY o R T v e, o,
fror wify At fawar < & 1 anfar
argx war @ ¥ fir A ¥ fawgw, <&,
angy Y dare ww gk & ) wEd g6
FTI § ¥ el 7 oY qaveat fowed
"%mﬂﬁﬂfﬁaamw
& rf off | AF ¢ @A wF fard 7
wf oY g ag far 02 agT 9 3T
arfaa aoa @ v | Tg ATy agi
T TEEY darATT AW WA WY g% |
el g, fawgd e s Ay 6%
A& & Aardy I\ faed afazmi fux
ardt & g wwWll £ | @ wred
T Guw AmATE @7 &Y ga &
&Y avg ¥ wrew, WA, @wiER, dn9
wify qx o Aot @it ol g
wEAT FT TR fHar Wi qaredi &1
w1 wa< g gam | 4fs v Tameai
& of off § @ ff T9 gred SAwo
fogsa & *1§ wax afrgory #
Fgar rgar g f& 9 o wsey, Wi
NEAwT wfgFrd & § SRy Igw &

arft &1 feam W xEd gEEwW Y
€ f & I | wEw e g
T ¥ W W W aFam Har
1975 ¥ wol, @y, faaga
#ivg widw Foe ¥ agy fa &
41 gant aog § fegmr & s
aff W v 97 ol Fgdy T A
gy T Y 59 wrom ¥ fred
wrw o farare g€ gw W W
AW dw gut W ¥ wrw wow
Tt qrf vEree s fois
tqTY ATRT- Wi ¢

Irrigation

arfs ag anear g g1l A Aa F

Cgw @@ mAr w1 onfan o Aagd

fod ¥ dwig s,y fad &
Ao, dog samw & swaTge-nan
fag, w=gy, groAe, swd, HAw
wifs o § ogi 9¢ gade @a §
afew 97 & & ;rorardr wrar § Wik
Igwr G # s fEmveno & @isr
g% gl Sywar g1 ©W@ qEY wr
sy, fafesr, a% =@ @ &
YT s ot & av AT Ay £ 9
Fred 13 qreft ®T Agh 9T vawy fhar
smar wrfge | agd oW =gr fear
wAT Afgg e &FY e N oA
¥ qY WA qEAT §0 Ay GaY &
fae a=fm aw@e A aw ¥ QAT
Fa1 ®T frael #1 gar w=ar WY
#er ot 1 & fog wix @@ &
fac guw fear @ wigg ) gt
9 &% zgwdw Wi § Afeq Iawr
arft, ow g7t fr eanTe afc
¥ §1 swr gaEw [ arfe Wik
2 gt ¥ smEwwr At @y
wtfgg |

TN
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1 gy Wiz 7§ Wz qgaf § &
FEAT §1 uw. 1 wiEgi w7 SEE
AT ggEw A A & fag o
qrdt g fear war & 1 wW oWy
®IT W A AW wAE W
AT fa, Ag A Tgl qg
'HT 33t § afer gard fo¥ w
g faar star ¢ gefas " sa}
WM ORI #Y fad arfe gF qr
fax Wl uRgm AN QAqAT qT9 G
2 5% wada wigs ¥ whes o
|

SHRID. L. PATIL (Koldow) : 1
rt the Demands for 'ants pro:
Taby the Minister for Agricaliure wd

Irrigation.

First, 1 congratulate the Janata Go--
verament for giving Agriculture and
Irrigation the proper placs of impartance
ani for more fizads having been provided
for Ircigation and agriculture,

Till n>#, 1ithough som= of our freinds
on the Congeess  beaches have bzen
stating that igriculture was not naglected
by them, in actual experien:s, it was
neglected, The tim» at my dln‘paul is
~verY short and so I will not g5 into the
-details,

I congestulate the new Goverament
for hsving mofnlned the ln;ﬁomnce. of
i Eftgulmcﬁh e Minia

e at lon ture nister
‘to the urgent uphill task ahead. The
programmes have to be taken up in such
& way that unemployment in rural areas
is eradicated with the progress made in
the fleld of agriculture.

1 would like to stress that agriculture
should be dry-Farming oriented. [ say
this bacause at present only 25% of the
land is being leelg at. most

itwlll be irrigated only to the extent of,
say §5% of the toui cultivable lumd.
T into conjidegation the progress
of ircigation, it will take many - to
irrigute 10 crores and some acres
of land which ‘wiil have to be ultimacely
* tection to dry fartip '#uculﬂ-
vators willnotbe ina taimprve
their agricuftural economy.

JULY 2, 197
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So far as diy-farming sgricultupe ia
conc:rned, the main m‘% is this, The°¥‘
are at the mercy of the vagaries
the monsoon. "If there .is sufficient.
raia’all they will get plenty of yield and
gﬁod crop. If rain does not help them
they will not gst any tyie]tl. So, takin,
into con id:ration this fact, stress shoul;
be laid on helping dry farming.

Regarding our food production, it is
y that we should produce more
and we should be self-sufficient.

Sir, much has been said about improv-
ing cultivation in agriculture, -

It has beensaid that the main emphasis
is on helping the 1griculturists. In prac-
tice that does not seem to be done. The
main emphasis should be o, . offering a
remunerative price to the agriculturists,
Unless and until the agriculturist gets a
recmunerative price, he will not be in-
clined to produce more.

. The agricultural Prices, Commission
is of course there; it fixes the price for
a particular season taking into considera-
tion all the factors. The experience
however shows that the Agricuftural
Prices Commission fixes the lprice. of
foodgrains by taking into consideration
that the industries are supplied the raw
materials at cheaper price. I can prove
by the figures supplied by Government
that the agriculturist is put at a loss singe,
he is not 1{'iveﬂ a remunerative price for
wistever he produces. If: anagriculturist
is not glven a remunerative price for
the inputs, and, if he is put.at a loss, how.
do erou expect him to grow more food ?
This should also be bome in mind,.
Unless and until you give him a remune-
rative price you cannot expect him to
pt%‘!;:ce more. This may be borne in
mi

Now coming to the question of land
to the tillers, I think the land reform
Legislation is not being implemented
properly. It appears that the present’
Government is satisfied with the legisla-
tion' enscted by the Congress  Go-
vernment. So far as I am concerned,,
I'should 3ay that Tam not atall satisfied
with the legislation engcted by the Con-
gress Government,

. I may draw tie attention of the
House to the policy of the present Go-
vernment:so far as land legisistionis con-
cerned on page 48 of the c Survey
ithis beer stated thatlandteformslegisla-.
tion which exists in the Statute need he
i‘i‘.‘:’ he mﬂi‘"?ﬂﬂ?& be d :?éd

the surplus yve. to igteje
among the landless. ‘The .

buted ong . The present
. st OF .the : 19 Jufit 20 i
{,y winuveﬂgnhtm 'sb%tmﬁd
the provious T is siiyly
to be implemented, *
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S> farl as tenxnts -are concetned, I
kaow thist thousewds and even lakhs of
them hive been evicted undsr the pro-
visioni of th: Lind Legislation and,
as a result, they have b:coms landless.
Ta>ugh the right of purchase was given
to th> ten:nts,. I am afraid, that in
mwny States, that has not been imple-
mented. In the same State the right to
purchase the land is not given to the
tennts.. I would like to know from the
Govaenment—che  Minister whether
he would do som.-.thin% in the matter,
There is a lot of scops for improvement
in legisiation and surplus lands may alko
b2 distributed among the landless pzople.

MR. SPEAKER : W:ll the hon. M:m-
ber conclude now ?

SHRI D. B. PATIL : I shall be
cd3:lading Sir. The land reforms legia-
lation has not made any improvement
s0 far as landless people are concerned.
In the year 1977, very few landlords axe
having more lands as compared to lakhs
of others. As there is no time, I am not
in a pasition to quote the figures to prove
this. So, if you are going to give
landl to the landless, then those who
ar: holding more land should not be
allowed to hold land more.than 10 acres

. of irrigated land. In M-+hareshtra
th: c:iling on irrigated land has been
fixed at 18 acres, Taking into considera-
tion the scarcity of land in the country
it is mot propee to allow more than. 10
acres ofirriﬁnted land per farmer. It is
only when the 1and is distributed equally
and equitably that the total foodgrains
produstion will go up.

S<r, 1akhs of villages in our ommh'x
have not so far even bzen providad witl
d:inking water facility. It is @ mateer of
tegeet that the Congress government
during the last 30 years coui 1ld not even
peovid: drinking water facility in:al) the
villages. In Mthatashtra alone tbere
are 19,79 villagss where drinking
water Dicility is not available, Thesame
is the paition in. other States. of our
cortry. I would request the present
Gveen want that top peiority. should be
given to providing drinking water facility
in thy villages. '{“nkrnnnt is notina
plition to get di ng. water how cag
you-expect him to work hard on the land
and! produce more,

I willnawsay a word abont the anri-sea
crosion measures being taken by the
Crovion ‘poaiaton ha bech mkd for ot
ergsion 3 ¢ £
State' (£ Kerals, Sir, in Mshatashtra
we ltr ¢ o Tong coastad liné of 720 kilo-

e e Bl o Pk
o e e
ol e e

Irxigqtiop

to mike soms provision for anti-sea
etom mezasures in the Staté of Maha-
rashrra, .

Sir, the monopoly cotton, procurement
scheme is being operated in Maha

rashtra, The Central Government is not
helping Maharashtra Government. And
also the Central Government is not pre-
pared to allow the Reserve Bank of India
to help the Maharashirs government in
this matter, The C=ntral Government
says that since monopoly procutement
of cotton is being practised only in one
State, it is not desirable. Thisis not
proper.  On the other hand, I would like
to suggast to the Central Government
to encourage monapoly cotton procure-
ment in of Stares and  see ther it
succeeds.

Lastly, Sir, a word about price fixation
of agrienitural commodities. The prices
are being fixed without taking into con-
sideration whether the produce is from
an irrigated land or from land cultiveted
by dry-farming. Sir, the yicld per acre
through dry-farming process is less but
thesame priceis given to the agriculturist
cultivating irrigated land and an sgricul-
turist cultivating dry-farming land.

A geeat injustice has been done in  so
far as the dry farming agriculturists vre
concsrned. e quantity of inputs is
the same as used by the lg:icu]turiltl
cultivating irrigated land. The difference
is only with regard to the availability
of water for the crops. So far as the
icrigated land is col d, there is &
guarantec for the crop. t in the case
of agriculturisty cwitivating dry-farming
and, the po-ition. is different, Here
the cultivators do not get yield in pro-

ortion to the i.-?ms used in the dry-
arming lands, Therefore, the Govern-
mentshould fix two different prices, that
i, there shouid be onme price for
the dry-farming produce and another
%rice for the irrigated land produce.

'he Government can procuire the grains
from both the types of cultivators by
ﬁxir?‘ diffretent prices with the help of
the State Trading Corporation and dis-
wribute the grains to the consumers at a
price fixed by the Government common
to all. Sir, I hope the hon. Minister.
would takeinto considerstion all my sug-
gestions and help the dey~-furming Iznd
cultivators.

DR, SAROJINT' MAHISHI (Dhar-
war North): Mr., Speaker, 8ir,

bad ; ¢ } aile
d!_e nof z;;(. ,5 th.g:\ml_ly frr the
Ds,n:c“md the ‘%Tﬁﬂ,

y s incresbed: cation,
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has grt tc be a very effective machinery
for ‘rnmplementing the plans snd pro-
grammes, In the absence of effective
machinery, one can casily anticipate
what the result is geing to be, It is
not thet the increased allocaticns have
not been made in the eaclier years. But
the question is that there has g tto be an
effective  machinery evclved fcr this
purp se. Now, the authcrities msy
argue that this addidcnal 27% is g ing
to meet all the additicnal crsts and cther
things, and there wculd nct be any
furthcr erosion in the capital ccsts and
other inputs that may be used fi r agricul-
ture and imigetion purprses. But,
or crurse, because thesc are labcur in-
tensive areas, there will be ercric n and we
do nt know to what extent we will able
to reap the benefits cut «f this 27% in-
creased allocation  and specially in the
rural sector,.it is aggin t¢ be scen. In
the ficld « f irrigaticn, no deubt, pre gress
has been made, But the progress has
becn rather slow in spite « 1 the best
intenti ns ¢f the Gevernment and the
begt efforts made on their part aleo.
The Jand breught under irrigaticn was
31 milliin hectares in 1965-66. But
the prigress was rather sl w in 1970-71.
It was 38 million hccrares. In 1971-72,
it was 38 6 million hectares. In  1972-
73, it was 39:2 millicn hectares. In
1973-74, it was 40 milliin hactares
were under irrigation.

From the sbeve figures, we can
very casily se¢ the progress made and
it was very slcw. The majcr irrigaticn
projects, the medium irrigation and also
the minor irrigation projects ¢ uld nct
be successfully carried cut cr cculd not
be completed within the given time. As
8 result ©f rise in price of inputs and
on account of delay in the implementa-
ticn « f the schemes, there was no substan-
tial achievements. Morec ver, there is
8 big gip between the actual crmple-
tion : f the project and the actual utilisa-
ticn of all the efforts that were being
made available. Ncw, hcw far  the
Gr vernment is gring to mske efforts to
reduce this gap between the ¢ mpleticn
and utilisaticn of the prc ject, is to be seen.
In regrd to the availing cf the  Irrigaticn
facilitics the farmers and the pe: pie who
are concerned with the agricultursl
activities has gct to be educated pro-
perly. As you know the Tungabhadm
Pre ject was cempleted leng ago.  But the
pe« ple did nct know he w to use the water
and they had tc be educated; even ncw
thgi are in the process of being edu-
cat o

SHRI P. RAJGOPAL NAIDU
%Chi oor): I am sorry Sir. The
armers fave not been given facilities
to utilise the w ater there. -
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DR. SAROJINI MAHISHI : The
Chairman «f the Tungabhsdra Beard
was remarking that people in our
conntry did not know how to use the
water. The minimum  quantdty of
water to be used snd the maximum
utilisation of water has got to be fixed.
If that is not dene, in course of time,
within & pericd ¢f 25 years cr $0, we
would be required to resort to drip irri-
gation, ¢therwise the water rescurces
weuld be dried up. If this is the case
and this is what is anticipated, we have
grt to sce how best we can use the water
that is available to us, Now as it stands
today the Irrigation Act at the State
level makes certain previsions for firm-
ing a crop pattern. We hare not

t + nati- nal crop policy in our country.

he o pping (pa:tern can be decided
by the State Governmenis also if the
Centrc ¢ nsiders it as a concurrent
subject. If v u can givea directive to
that effect, the crc pping pattern can
be evilved. There are certain  crCps
which require a Ict «f water whereas
other cr ps do nct require ¢ much cf
water. Can the irrigationrl facilities
be given to all areas equelly? The
Chaiyman ¢f the Tungabhadra P jéct,
I remember, remarked : “Water
is allcwed to fl w intc the flelds « ver-
night, The farmer gets up in the eatly
mrrning to cksc the top. And the -
weter will be flowing ak ngwith the scil
there and «ne fine mcrning he will find
that there will be no scil left t griw
anything. Of crurse, I do not ¢ ink
such a situaticn will crme, But cne has
gct to be very careful sbout it.

New if the crrpping pattern can be
evclved, we will be able to grew more
food snd during these years «¢ur agi-
‘cu'tural prodvee had not gene be_yt-nd
120 milli’ n tonnes. With this 41 millicn
hectares of land underirrigation--wet land-
with m re than 100 acres ¢ f land under
irrigatic n, can we nct have at lesst 200
millicn topnes—2 tcnnes  being pre-
duced (n sn average per acre. ‘But
the difficulty is that the irrigaticnal
facilities arc given on a very large scale
to certain crops. For example, 70
iskhs cf scres are under sugar-cane
culdvaticn in our country.  Sugdr
cane  cultivation s  paying iR
some perts of the ccuntry wheress itis
nct paying in cther parts cf the country.
The recrvery in South India ir 11%—
11°§% and_10°5% in some aul-;—
whereas in Bihar and UP it is 56%
or 6%. BEven then large arcas of sulti-
vabie Jand ‘sre under sugsr-canc cultive-
ﬁonumd ,th:% are given alithe tic 1::;
.g?ce has been fixed in such & w‘%eﬂm
thers is difference between that in |
‘India end Nosth Tndia. . In AW
it is Rs, 250/~ wheress in- semlfrql
Indin it is Rs, 156}~ Why. does - 118



erence exist and what amount
Des q.

gr’
ly ‘more. '
'is a flair for growing . ‘sugarcane
the country E bedy
o in frr s

‘éng khandsari ‘factcry. ay
handsari© Association has also
a representaticn to the effect the
duty rellef should be given to
Xcise 'duty relief was given to
last year. “Whether it ‘goes to the
“or—to the’ consumer—nobody
Certainly it goes to the mill
i N Government is cer-
" interested in patronising a feW
e who' are manufacturmg S| ar

Five = times more irrigati
ies are diverted towards the sugar-
Other f od" crops require 1/t5th
rrigaticnal facilities. " This sugar-
s 14 menths crop taking ‘@
water, fertilizers and " other
that are given to cultivable Jand.
tern is evolved, a national crop
evolved and if certain areas are
narked for growing specific  crops,
it may be possible fcr us to have
cultural produce’ to the largest ex-
i our country. With 709, of people
ed in agriculture—this being one
“biggest occupaticns  in 0
ntry we may not be required to go t
countries fi'r fcod and we may be
liant in this matter.

the problem cf 1rr1gauonal facil1-
is 'a very impcortant © one.’ If ‘the
ts are very costly,”’ the cutput 'is
urally geing to - be ccstly. The
ter rates in certain parts cf the cc untry
wvery high. In northern India they
e not high, whereas in Scutern’ India
he water rates are high. As compared
) the investment made by the irrigation
ject in the area over an acre of land,
water rates are nct hlgh On an
age nearly Rs. 6000 are invested on
n acre f land for 1rr1ganon facilities. A
armer gives Rs. 40 in  Karnataka: for
ane, Rs. 24 for paddy and Rs. 16 for
0 Crops. If may be a little less or a
more in « ther parts butin ncrthern
fia it is the least.” 'If these facmtxcs
.be diverted towards othe -
llalso enable the supply of ft

iwill make cur- country indepen
ar as food is oncerned. Why not
st on this whére”cane”™ recovery i
Qoyemmen should

costly, how. can outputs be cheap?

mio give a"fugh Price’ tor y "the cuiti-
at, 1c. otlyrr level:we ar

to supplyp csscntxaffoo rhdéf

D G 1977-78—Min. ASADHA 11 1899 (SAKA) of Agrwulture and

“dfter a lot O

34
Irrigation ~

to consumers at very low prices. Hcw
is this to be reconciled 2 Fertilisers
is the most important input for agtlcul-
ture, The cost of chemical fertilisers
has risen like anything. Tt has gone up
to 2800 per tonne of urea. The official
advisers give their advice to the mi-
nisters; the minister may be a good con-
ductor of advice or a bad conductor and
he may throw it out. Even then advice
is given and it is carried outin such a -
way that xmported fertiliser is cheaper
and mdlgenous fertiliser is sold at ah!é‘her
rate, In order to equate the two “some
concessions and deductions and subsidies
are given. I do not know how this
polxcy works. The cost of puting up a
fextiliser plant is goingup like anything.
Investment in Mangalore ~Chemicals
and Fertilisers went up from ~Rs. 45
crores to Rs. 109 crores for a prodution
of 1000 tonnes per day, urea. " Fcr
IFECO, it has gone up to Rs. 200
crores for the same 1000 tonnes urea.
If cost of plant is going up like this, how
can the cost of productionof fertilisers
be less? At one stage — government
said that naphta was in short aupply “and
naphta based plants were sought to be
converted into furnace oil basec ones.
After that it was stated that naphta was
in surplus. If the present government
Were to say that this was doneduring: the
préviousregime: I cdn only ‘- say jhat
-arguments do. ot cure the diseases. It
is-not a_party matter; it is a  national
questxon. “This has to be lookd into.

I have got a few words to sayabcut
cotton. Lon% staple cotton was needed;
‘fé€search in our: country

they provided -this - -particular type of
long _staple-cotton and people took to
it with great enthusiasm—I think ‘the

_ Varalakshmi™ variety. “Séeds were scld

for 'Rs\"%00 a’Kg. but- next yesr it was
sold ‘at“Rs. 150 a kg..What guarantee
-is - there that the farmer “would
get an adequate price for his cotton ?
‘Can” government “give an assufdnce ¥
‘He is"to “invest 'so ' much money-in irri:
gational’ facilities, purchase of fertilisers
and §o on. _Even then he is not able t)
,get ice for is crop. ‘Why ‘should
he' go'*in “'for’" ‘cotton produiction ?
The COtton ‘Cerportion-of India, which
can control the market with a buffer
stock of cotton, has been very slow cr
’has not been able t0 play itg role.” “The
result was, theré was $upply of cotton
at One stage aii it was “exported. “Then
came shertage and cotton was imperted.

. ’L‘oday Rs. 4oo crqr worth of synthetic

ught into this country.

fi e bein,

“¥'ic not‘a "dléi’nc tﬁr@'ﬁ) the "Trdian
- farmer"to’ grow micré cotton 2~ Will
*-not the mills:be possessing lgw fibres fcr

wo or three years;o mme est.;day
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Dr. Sarojini MatliShi] . the land and maximum production is
5 the objective, which is very laudable.

; - t that
in answer to a question, I learn If the landless farmer is going to be

from the date of “opening of the L.C.

to the date of -getting the cotten import- involved in this operation, let &him
ed, the period is 0ot less than ¢ mgfg};s- also be given some post-operational faci-
During that period, t_?e C‘Dott%"r‘ cfnlz:lentiie: lities. In surgery, post-operative care
:e:n iggz‘zg olﬁefa;mgg.pMaym thiere is equally important, rather more im-
a{re gertain interests who want that fibre portant, than care taken in the earlier

should be imported. But the Indian period. The same is the case with

) 3 aged tO grow :
fane ilt%snmvgg tf;;:: ‘tlcf cglep'end Eimn land reforms. The farmer has to be
(Iwrilrr%v%?l agr.o-economic industries for helped and given all encouragement.
the -betterment of the economy of our
If there are N0 ~agro-economic

country. ; So, a policyhastobe evolved and the
industries and if the _bye-pr?dtécg; tigg, p'os:_ti\'e aspects of that policy have to be
not taken out, how can the prﬁcedown > carried out. Itis no reply to say that al
main commuodities be brought > causé: the troubles are due to the policies
Sugar sells at Rs.5a kilo o1 T:k ne out of the earlier government. We have
the bye-products are not }'te's e to answer the people of our country and
Bagasse is pot used properly; dloln inifo we have got to see that positive aspect
as fuel ! The molasses go%s OVZ e and what maximum benefit out of these
water, There arc 2 number . ile things can come out. Tkerefore, Sir,
products like alcohel, plastlg L2 S under the circumstances, I would like tc
resin, citric _acid, etc. If they are Fo request the Minister and the Govern-
taken out and processed propez1 3’: e ment that we shall have to evolve a very
will the cost of the main Produc éffective machinery for the implementa-
broughtdown ? tion. There is a big gap between plan-
; 5 ning and actual implementation. I hope
There are primary credit coopera- that positive efforts will be made in this
tive societies at village level, but credit direction to reduce the gap and see thar
¥ > At The farmers re- what we promise to the people and what
is not given in time. =1 dit our people deserve and what are expected |
quire, apart from short-term crecit, of the Government are being given to the
long-term credit for long-term purposes people of our country.
like improvement of soil etc. To' a Bi om0 pedenn it e
great extent, the pranches of the nation- $OMIE. There is 5, faing y ¥
aliseg banks in the rural areas cater . &
to the needs of the farmers. The de- FETAT IGHA
posits in the nationalised banks from Thas ‘eans, mother edrth has gat many
rura] areashas increased. But the pro- gﬁm:] in hfr W(‘n‘(lib. If we try t}(x)a fulfil
.3 : down all these plans and programmes that we
fitability. of -thesbanks has tg}(:ne h the have got, well and grod. Otherwise so
from 8 to 1 per cent even thoug many have picked up the gems from with-
deposits have increased tremendously. in mother earth. T would say, may ycu
1 do not know whether the banks also pick up a few.
were required = to write off the bad e L thanbon Forthe iimeiyondave
debts in the agricultural sector or in given.
the industrial sector. If it is in the 2
agricultural - sector, we .should be able o ;T ﬁ:‘z (ﬁm) - seTe
to get a clue as to why and under what :
conditions these were written off. qg\]aq, ‘SQI? a'!ﬂ' #r 80 gfawa saar
: : o B¢ B¢ wiay ¥ QAT § WX ST g
TLand reforms have been carried cu : ; 2 =
in certain States. I once had occasion @ #Y afwen trlg.ﬁlsm 3'_ FH A
to meet a Divisional Commissioner, an gy @ g SAd ¥ 72 whowa ¥
able officer and I was surprised when SqTeT @dr ¥ A i gu g \
he said, “We distribute the land not :
for growing more food or other pro- gai 2w FY afET qigama 1971
ducts but for fulfilling the psychologi- N SATUAT ¥ qarfaw 18 FAT
cal need of the landless fairmer thaf G’ﬂ?ﬁ' »g’ Tq ¥ ,% 8 q,-(}g ,_F‘ ,

he also posseses land!” ' Is that the : : -
objective? Maximum utilisation of 5 T &F "AIAGL | 18 FE afFar
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) Trgar B4 qad @ qrdy
w1 TE wa B et afraber a9t
ST R 1 T F o qE @ oA
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W AT wWifew 0 goo ad W
T AR 50 W NI qF 77 AvolTe-
ofto A av wYe aulor wHar &
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SHRI ANNASAHAB GOTKHINDE
«(Sangli) : Mr. Deputy Speaker, . Sir,
everybody has admitted that agriculture
‘in_this country still depends on the
wvagaries 'of ‘monsoon. T would like to
ibring to _the mnotice of the House two
mmore pertinent facts in this respect. In
this country there are two States—one is
Maharashtra .and the other is-Madhya
‘Pradesh—which, together, hayve one-
fourth of the total cropped area in the
._coqntry. AIld what is the percentage of
‘irrigation in these two States as against
‘the all-India average of ahout 25%2
Both these States put together stand on
the last rung of the 1adder and have an
irrigation percentage to the tune of only
-8 0r 9%. My submijgsion to the Hon.
Minister would be thyt the Centre should
give them.prlor'ity. They should give
WFr%htag@ 1 giving block grants by way
',gt : nan‘,‘[‘al.asswmnce to both these
'fo?ef s 1 will meption some figures of
o astance from the World Bank

or 2 ¢ llternation,s] Development Asso-
CIItIon SO far received. These are three
;TC Smes which we have got. Onpe is
_ dgﬁ:g““as‘;l r which got 145 million
3 mi'lli'umt er -is;Pochampad which got
Ggodav (.”;adollars and the third is the
millziolr‘;‘rllio arrage Project ‘which got 45
these th UOllars, T am very happy that all
€ projects which are located in
S Pradesh got this World Bank
Gt sca:, but I would request that the
which a.h‘ould see to'it that such rprojects
or N3 I8 located in either Maharashtra
for < 2dhya . Pradesh ‘are-also -sponsored
i World Bank assistance ‘and sufficient
w Rey-isgot for these projects. in these
w© States. As I have already pleaded,
eightage should be :given so far as
fnancial assistance is concerned, to these

‘States.

So 'far as Maharashtya'is concerned,
instead o f having a, project-wise approach
while sanctioning blcck grants, T would
requést the:Government to have a State-

-wise approach in the matter. "All the

Irrigation

schemes in Maharashtra which will bene-
fit ‘the ‘drought-prone arcas should be
given weightage and substantial financial
assistance and block-grapts should be
Biven forthose schemes which are going

on in southern Mabharashtra viz., ﬂéc
Warna Irrigation Project, the Kalmawadi
Arrigation Project and algo a Lift Irriga-
tion Project which'will benefit ‘the edstern
part of Miraj Tehsil in Sangli District 10
the tune of ong lakh acresof land. These
‘sehemes should be helped in a big way
by giving sufficient blogk geante.

_ Another point is that the Centre is ¢o8-
sidering the possibility o ftransbasin atid
inter-basin transfers of water. Accord-
ing 1o the Krishna Waters Disputes
T'ribunal Award, the westward diversion
of the Koyana Hydel Project was to be
reduced by about 30 TMC. The pos-
sibility of using these waters in the
drought-prone sareas:of Sangli District
should be considered, so that the Centre’s
-inténtion of taking additional water to
%l};e ddrought—prone areas would be ful-

ed.

Another submission would be regarding
relief from accumulated past debts.
The problem of the overdues of the
agriculturists, particularlyin the drought-
prone areas, has been assuming alarming
proportions. I went to know the
magnitude thereof from the Hon
‘Minister, particularly whether
this problem -has resulted in creating a
serious situation in the drought-prone
areas in Maharashtra because of conse-
quent failure of rains. My submission
would be, that agriculturists in drought-
prone areas in Maharashtra, in particular
those engaged in cultivation, were them-
selves born in debt- as their fathers were
indebted. I wouldlike to know whether
the Government willgivesome considera-
tion to the fact that they are living in
debt ‘because Mother Nature has been
unkind to them. I also want to know
whetheritis the intention of ‘the Govern-
ment that these persons residing in
drought-prone areas should ‘die'in debt.
My submissionis that so far as the over-
dues of these ‘agriculturists are con-
‘cerned, the problem:is assuming alarm-
ing proportions. I would like to
know from the Hon. Minister what
measures he is thinking to bring about
so that they would be suitably relievpd
:and their blasted .channels -of ‘financial
assistance are reopened. We find that
the Government is-investing huge am-
ounts in helping out the sick mills and
crores of rupees are being given by the
‘Central-and State Governments to their
employees as dearness allowance. We
have alsoseen that the nationalised Banks
are paying lakhs of rupees to their staff
as ‘overtime allowance. We -should
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not, thersfore mind spending some am-
ount and helping out those agricul-
turists who have taken loans from either
the co-opsrative societies or the land
development banks or the nationalised
banks, but have not been able to pay
bzcause Mother Nature has béen unkind
to them. I would request the hon.
Minister to help these agriculturists
eithar by way of writing off these debts
or at least by curtailing the panel interest
on the agricultural overdues. g

Iwould like to draw your kind attention
to page 52 of the Performance Budget
for the Department of Agriculture.
Under Land Reforms, it has been
mentioned :

““It has been recognised that surplus
land that would become available on
imposing of ceiling on agticulture
holdings for distribution to weaker
sections of the community, would
be of comparatively poor quality.
It was, therefore, felt that mere
distribution of these lands to weaker
sections would not be enough ' as
the investment needs on theselands

may not be within the easy reach of

allottees belonging to the weaker
sections of the society, particularly
Scheduled Castes and Scheduled
Tribes.”

So, it was admitted by the Govern-
ment. Further,itsays=

““Having regard to the requirements

of theselandsandthe personstowhom

these lands were to be allotted, it
was dscided that necessary financial
support should be made available
to the allottées. with this end view,
a Central sector Scheme was  for-
mulated. The scope of the scheme
is confinéd t6 areas not” covered by
other Central Séctor Schemes like
SEDA, MFAL, CAD ‘and DPAP
as the allottees of surplus lands
in the areas covered under these
Central - Sector©  Schemes  are
expected to avail of assistance under

these Schemés”

I would request the Hon, Minister to
state in clear terms in what way the new
allottees of the -surplus land situated
in drought pron= areas Programme are
going tobe benefited by'any other Central
Sector Scheme. My charge is that the
new allottees of the'land situated in the
DPAP areas all over the country are
not even today getting any benefit of any
sort Of ‘financigl Jassistance, the ‘meed

- for whigch has been admitted by the .
- (9O vernment. A sumof Rs. 35crores -

Irrigation ’

had been provided for this particular
project in the sth Plan and you have
reduced that provision to ‘the = tume of
12 crores Of rupees amnd an assurance
has been given to meet the genuine
demands of the States and the Union
Territories concerned. 1 would request
that this scheme may be continued for
the year 1977-78 as it was initially for

a period of two years.

My second request is to release
sufficient furds in order to comtinue
this particular scheme in Maharashtra..
In this connection, I would like to make
one or two more points. While
deciding or earmarking areas for DPAP..
three districts, that is  Aurangabad,
Bhir and Osmanabad in the Marathwada
region of Maharashtra have not been-
included in this particular progremme.
The peculiar situation was °~ that when
this particular progremme wes furmu-
lated, this Marathwada division férmed
pgrt of the bilinguial State of Bombay,.
and the requisite records so far as rainfall
is concerned, were not available. These:
three districts form part of that natural
rain-shadow area  which consists of
certain other districts alco in Mahars-
rashtra; they form part of that particular-
strip.

These three Districts are not included
in the DPAP Programme. I would urge
upon the Central Government to add
these three Districts so that they also
get the benefit of this scheme.

I will refer to one aspect and I will be
done. It is stated—again I will refer
to our Performance Budget of the Agri-
culture Ministry, page 45—that the
Agricultural Prices Commission advises
the Government ‘on a continuing basis
on the price policy of agricultural com-
modities, particularly = paddy, rice,
wheat, jowar, bajra, maize, gram and
other pulses, sugarcane, oil seeds,
cofton and jute with a view to evolving
a balanced and integrated price structure
in the perspective of the overall needs
of the economy and with the regard to
the interests of the producer and the
consumer.” 1 wunderline the  words
‘with due regard to the interests of the
producer and the consumers.” All along:
we have seen that whenever the .~ re-
commendations of the Agricultural
Prices -Commission are announced and
the Government makes its ‘on decisions
‘on all the occasions we ‘have seen that
the interests of the producers are not
al all safeguarded. ‘On every occasion
al these decisions have gome against
the interests of the .producers. There-
fore, I will suggest or request the new
Agriculture Ministrer to see that when-
ever the prices of the agricultural
commodities are  determined, the.

interests of the producer are saféguarded.
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*SHRI A. ASORARAJ (Peram-~
batur) ¢ Hon. Mr. Deputy Speaker,
Sir on behalf of may party, the All India
Anna Dravida Munnetra Kazhagam,
T rise tosay a few words on the Demands
for Grants of the Ministry of Agriculture
‘and Irrigation.

Though I am unhappy about the
‘meagre provision made for Agriculture
in this year’s Budget, which incidentally
happens to be the first Budget of the

anata Party Government at the Centre.
1 am duty bound to pay my compliments
to the new honourable Minister of
Agriculture and Irrigation. It is common
knowledge “that 709 of our population

‘*The original epecch was deliveren in Tamile

t10g LS—3.
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“Irrigation
is endent on agriculture.  The
agriculture  contritnites 47% of out
nationalinicome. Yet this year's Budget
has provided’ onldy 30% for npdculmre.
Here I am reminded of a Tamil proverd,
which says that the hunger of an el nt

is sought to be appeased

sugarcandy to the e‘fe%eham. b{t shon‘;:
be axiomatic that at least s¢c 4 of
the Budget should be allocated for
agriculture,

I will justify this demand by en-
umerating certain sglient points.” Out
of 5,80,000 villages in our country,
only 1-75 lakhs of villages have been
provided with drinking water facility
during the past three decades. If this

ace of progress is to be kept up, then
it will take nearly six decades to give
drinking water to the rcmaining 4
Igkhs of villages in our country. ou
will agree with me if I say that we will
not be there to witness this welfare
measure in action in our villages.

The small farmers owning half and
less than half acre do need consumption
credit for meeting their social commit-
ments like marriage, cducntion, medical
needs etc. An Expert Committee has
estimated that a sum of Rs. 170 crores
would be the consumption credit required
by these small farmers. After abolishing
the money-lender through a statute,
what is the alterntive source of t
for these people in distress ? The
Central Government must guarantee
immediate financial assistance to these
small farmers if they are to survive.

As on 30-6-76 the membership of all
our agricultural credit societies is of the
order of 4 crores. This reveals that
majority of cultivators are not able to

et credit facllities from these societies.

flel order to ensure timely and adeqguate
assistance to these people, the Central
Government must ensure the opening
of branches of Commercial Banks in the
rural areas.

There islifeinsurance for the people.
1t is ironical that there is no insurance
arrangement for the crops which sustain
the life of the people. The cattle
which is the backbone of all agricuitura}
activities even in the year of Grace,
1977, is not_ given ‘gzotection through
insurance. In 1976 loss on account
of floods is of the order of Rs, 75t
crores. _ Is this not an icreparable Toss
for the farmers?_ The Central Govern-
oeaiasive poppotale, for Crbe Tawiraare,

slative proposals, for
fCltﬂu Insurance etc. for the benefit of
armers,
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Asokarsj We have facilities to

(St A y store $6 lnfgt tonnes of grains, while’

our buffer stock is reported to be of the.

Sir, 750 major and medium irrigation
were taken ng:or execution, out
of which 450 projects have been comple-
ted and are functioning effectively. I
would like to know when the mmmmﬁ
00 medium and minor projects woul
e completed and the hon, Minister
should also explain to this House the
inordinate delayin their completion. It
is regrettable that inspite of successive
Fiye Year Plans, we have so far utilised
only 46% of the available water potential
inourcountry., Iwoudlike toknow from
the hon. Minister when the remuining
54% of avilable water would be
utilised for augmenting agricultural
production.

As I pointed out earlier, in 1976
the flood havoc caused damage to crops
worth Rs. 751 crores. Wuder the
National Flood Control Scheme initiated
in 1954, we have so far spent Rs. 516
crores for controlling the recurring floods,
In 1976 the Flood Commission has also
been constituted by the Central Govern-
ment. This Commission should be
directed to submit its recommendations
expeditiously, so that such heavy losses
on account of revaging floods can be
controlled, if not stopped altogether.
Besides this, 10%, of the national income
is destroyed by rats and insects. ‘The
Central Government must ponder over
this and prepare an effective project to
prevent such a loss to our nationalir:come.

By utilising the underground water
potential, 3§ million hectares can be
cultivated. "So far we have brought
only 17 million hectares under cultivation
by exploxting underground water re-
sources. The gestation perlod for
medium end minor irrigation projects
is too long and our irrigation needs
cannot brook such a long time. Hence,
the exploitation of underground water
resources must be undertaken on & war-
tb.:ot{:u sohthat ‘;8 millioln_ hectares 'l?h!el

rought under cultivation.
Cenn-llu&ovmmt must allot sufficient
funds for this purpose. In my consti-
tuencv, for the past four years there

s been recurring drought and the
utilisation of unde; water  has
become imperative for the very survival
of the people. Inthe Irrigation sector,
the Gow nt have app d 16
Committees to go into various issues,
Itis known to all of us that if the solution
toa lem is not to fornd immediately,
a8 Committee should be comdtumex.
It um{ not be lurgrhing that these
Committees may take 16 Years to
give their recommenations. Till then
the problems will be perpetuated.

" rehensive

order of 1,80,00,000 tonnes, This means

that there is storage facility only for

35 % of the stocks on hand. I wamt

to know how the remaining 65% of the’

stocks are being stored and what steps

have been taken to increase the ware-

housing facilities in the country. It~
' must be ensured that for want of storage

facility the graim must not be exposed
to vagaries of natural hazards.

The farmers are not being given
remunerative procurement price. The
procurement Krice for wheatis dispro-
orti ly high as compared to rice.

e Agricultural Prices Commission
do not take the cost of cultivation into
account while, calculating the procure-
ment price. By referring toa comp-
scheme for the cxpress
purpose of finding out the cost of cul-
tivation, the Annual Report of the
Agriculture Ministry has supported my
contention. There is an Expert Com-
mittee under the chairmanship of Shri
Rajkrishna, which is also inquiring
into this, The farmers must not be
given the impression that unless they
resort to pressure tactics they will not
be getting remunerative prices. The
Government must comc forward with
a meaningful programme of action in
this direction. Itis regrettable thata
subsidy of Rs. 25 per quintalis given to
wheat, a paltry sum of Rs, 1:50 is
glven torice. Should such aninvidious

iscrimination between wheat eaters
and rice-caters, in other words between
North and South ? After all the wheat
consuming geople and rice consumi
people are the citizens of India, This
should be looked into by the Minister of
Agriculture.

1 would like to refer to the fact that
even to day the agricultural labour is
not getting the minimum wages

. guaranteed under the law. This must
¢ remedied by the Central Government.
Sir, there is need to be less rigid in the
matter of observation of the -
tions so far as the loans received from
the World Bank for land development are
concerned. such regulation is
that within a distance of 660 feet wells
are not allowed to be dug. At thessme
time the farmers are to depend on wells
gtofr ﬂiemgmi their crops. On account
prevailing drought conditiows, such
yul' ations should be relaxed in favour
the farmers. Similarlm elec-
tricity charges are high. must
fgmenting apricatmel  produaion:
' ng sgricultn
reducing. the overheads
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I wouldlike to emphasise that the land
ceiling laws must be implemented with
much more verve and vigour,
surplus lands must be distributed to the

ess without delay. sugarcane
cultivators must be paid remunerative
prices and the sugar millowners must be
compelled under the threat of
legal action to pay the huge arrears to
the sugarcane cultivators.

Sir, every year 10 lakh trees are felled
for use as fuel, This has been found
out by the National Council of Applied
Economic Research, In the 5,80,000
village, the percapita need of fuel is
o-8 tonne and §30 lakh tonmes of coal
are required. Our coal production
is 1000 lakh tonmes, out of which 960
tonnes are consumed by the industry.
Naturally to meet thelr fucl needs the
people cut down trees in such large
numbers. If this continues uninterrup-
tedly, itis estimated thst the entire
country will become an arid zone within
10 years. The Government must
realise the seriousness of the situarion
and come forth with a time-bound pro-
gramme to supplement the fuel needs of
the people, not by felling the trees
but by increasing the coal production.

14" hrs.

Ir my constituency. Perambalur, the
waterfalls on Kollimalai shculd be
harnessed for irrigation. A dem in
Puliamcholai will benefit my people in
the constituency, Similarly, the water
fall in Pachchaimalai must zl'o  be
brought to use for sgriculture by con-
structing a dam. By doing this we will
be naaring the goel of self-sufficiency
in foodgrains production with greater
speed.  Sir, Perambalur is facing [recur-
ring drought during the past four years.
The people - are undergoing untold
misery for drinking water. It is neces-~
sary to launch an extensivc programme of
deep tube wells to tide over crisis.
In the neighbouring South Arcot, deep
tube wells have been sunk, which have
proved a boon both to the thirsty land
and jts people. The Cantral Government
should give assistance, financial and
material both, to the State Government
in this regard.

The agriculturists are unfortunately
still steeped in traditional methods.
The economic problems hinder then
from taking to modern methods. The
governmsnt s hould come forward with
all the necessary assistance for modern-
sing agriculture in a big way.

Before I conclude, I would refer to
the most urgent need for linking all the
reivers in Tomil Nadu before we launch
the gigantic project of linking Gmget’

Irrigation

with Cauvery, which will no "doubt
revolutionise .the ~entire agriculture
in the country and pave the way  for
self-sufficiency in foodgrains and self-
reliance in econmomic . growth, ‘The
Central Government must have a per~
sggcﬂye plan for achieving this laudable
objective.

Before I resume my seat, I would
reiterate that the Central Government
must give finarcial assistance in abun-
dance to the State Government so that
the drought-hit areas of my Consti-
tuency, Perambalur, can be saved from
disaster and destruction by undertaking
programmes for supplying water for the

eopleto drinkand for theland to become
ertile. With these words, I conclude
my speech.

st quan wew wwt (IF0)
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SHRI AMAR ROY PRADHAN
(Cooch Behar) : Sir, at the outset, I
offer my thanks to you for giving me
this chance to speak  “‘Sujalam, Sup-
halam, Shasya Shyamalam”——just to
make it successful, it is a fact that a
larger allotment has been made in this
year's budget for agriculture than in
the previous years, Thanks to Mr.
Barnala, it has almost been doubled
in irrigation and animal husbandry,
In irrigation, it has been increased
from Rs. 10°68 crores to Rs. 15°27
crores and in animal husbandry from
Rs. 13°56 crores to Rs. 26°17 crores.
But our previous experience shows
that the budget contained many prog-

which remained more or less
‘paper programmes’. If the Govern-
ment is able to create the infrastructure
for the exccution of the programme,
then only the country will gain. What
is our expcrience ? I have scen with
my own eyes the horrible days of 1974
famine of West Bengal when 30,000
people died due to starvation, In
Cooch Behar District alone, the number
was more than 10,000. I have seen
@ baby chewing her dead mother’s
breast. I have heard the cry of a boy,
“Father, I am hungry. My belly is
burning due to starvation. Give me
food” The flthcgh v:lns not able to
give anything to ying san except
a few drops of tears. Thousands of
rural peo) were killed by the then

‘Garibi  Hatao® &vemmmt. Who _ari
these people ? you know, Sirg

b dless b they
turned into sgricultural labourers. in
inke under. 1
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Calcutta and Cooch Behar. .And at
last, just like street beggars, they breathed
tl};ir last on the streets of the towns and
cities,

What are the reasons for this ?
It is the failure of our agro economy.
'he government miserably failed to
move towards the abolition of landlordism
and implement the basic principles
of land reforms, Excess and benami
lands are in the hands of a few who are
getting protection from the government.
In 1954 the Mahalanobis Committee
Report said that the excess lands would
be about 6 crores of acres. The Dan-
dekar Committee said that the excess
lands would be only 4 crores of acres.
Now the government said that it will
be about 15 lekh hectares only, out
of which 4.8 lakh hectares have been
distributed, though there are thousands
of cases of mal-distribution. Though
there are Land Reforms Acts in most
of the States to protect the right
of the share-croppers and bargadars, in
actual practice eviction is going on.
The number of icultural labourers
is increasing day by day. In India,
72.7 9% of the tote]l population arc in
agriculture. out of that 43.9 %, are
farmers who have their own lands
and are share croppers, 2.4 % are
those who arc in fishery and animal
husbandry and 26.4 % are agricultural
labourers, It has doubled within 10
years.

In West Bengal alone, according
to the ¢ensus report in 1961, the number
of agricultural labourers was 17.70
lakhs and in 1971 it increased to 32.45
lakhs. Now it is about §o lakhs, On
the other hand, the number of people
who cultivate their own land is decreasing,.
The census report said that in 1961 it
was 389, but in 1971 it came down to
32 %. When we arc thinking in terms
of land to the tillers, actually the tillers
are being driven out of the agricultural
fields. Small marginal farmers and
share-croppers are decaying day by
dnx. ‘This is the tragic side of the so
called Agro Revolution in the reign of
the Congress.

. C\Adnot!_:er main factor Is that the
agriculturists are not i proper
and remunerstive price for thelr
production. .

It is a fact that prices of agricul-
tural inputs had gone up in the last few
years. Itis a fact that the prices of raw
jute, tobacco, paddy, wheat ete. are not
at all in parity with the consumer
Fimiement the - alma Wages Act
mplement the ml s
of the agriculturallabourers. 'gemﬁn-
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mum prices fjoute, paddy and wheat have
beenso fixed that uﬁimtelythq producers
will be the losers. Take the instance of

. jute. What is the market price of jute
which is earning a huge cqmuwrity of
foreign exchange ¢ The vernment
fixed the statutory minimum price for
raw jute at Rs. 136/ per quintal. Sir,
day before yesterday in this House the
hon. Minister for Commerce announced
that the Cabinst has decided to raise
the floor price of raw jute by Rs. 5/-. That
means, the price of raw jute will be
Rs. Ii.tl- Ker &fmal. Assam, West
Bengal, Bihar, Orissa and Tripura are
jute growing States. The jute growcrs
of these States are being deprived of a
proper price for raw jute.

Whatis the minimum cost of produc-
tion? I have got personal experience
intilling and I know thatis the minimum
caost of production of raw jute. Take
the instance of West Bengal, the highest
jute producing State in India. For
ploughing, sowing, combing, cleaning,
cutting, washing and drying for one
hectare of jute land it requires at least
300 labourers. In West Bengal
the minimum wage for agricultural
labourers is Rs, 8-10 paise per head.
‘Then the cost will.come to Rs. 2,430 75
by way of wages. The cost of agricul-
tural implements, cattle, plough, seeds,
menure, ponds etc. willcome to Rs. 1500/-
Then six months’ interest on the cost
price of one hectare of land if it has been
deposited in Bank and rent of the land
comes to Rs. 300/~ The total cost of pro-
duction of jute for one hectare of land
comes to Rs. 4,230.75 p.

Now, let us study whatis the average
production of raw jute. The Jute De-
velopment  Commission (Technical
Commitiee) stdted in a press conference
dated 20th April, 1976 that the average
production in West Bengal is 1440
quintals per hectare. In 24-Paragana.
it is 17-10 quintals per hectare, but in
Malda it is 10-80 quintals per hectare,
in West Dinajpur it is 1035 quintals per
hectare and in'Cooch Bihar itis 10-08
quintals per hectare.

Now let us come to the point that
- the average raw jute yield in West Bengal
is 14-39 quintals per hectare, though in
. some districts it is much lower.
are also natural calamities 1ike drought
and thunder shower when the entire
crop is damaged. . Then, what s the cost
%f production per quintal of raw jute ?
'he cost of production per hectareis Rs.
423075 p. and nvae 7rodnctlon per
hectare is 1440 quintals. Then the
minimum cost of production per quintal
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of raw jute comes to Rs, 29375 paise,
The nt support price is only
Rs. 136/~ per quintaland it may be raised
to Rs. Ild'll- as announced by the Com-~
merce Minister the other day. On an
average a_cultivator cap produce two
quintals of raw jute and thus he is losing

. about Rs, f;xol- every year. This is the

tra of agro-economy and here lies
thc‘?l lure of rural development. Sir,
the support price of Rs. 141/ per guinnl
of raw jute when the cost of production .
is Rs. 293/~ l{m Tquintal is simply a
mockery with jute growers. I do not
know how the Janata Party has taken
such a decision. So, through you I
request the hon. Minister to take the
following measures immediately: —

(1) To ensure specdy and radical
land reforms all over India. Excess and
‘benamilands should be distributed to
the sharecroppers and landless labourers.

. (2) To provide proper and remuner-
ative price to the jute, tobacco, paddy
and wheat cultivators.

(3) To introduce crop insurance
policy to save cultivators, cconomy from
natural calamities such as drought, flood,

_and thunder shower.

(4) To provide adequate financial
asgistance to small and marginal farmers
and to the share-croppers; and (s)
to take necessary steps so that the :g:i-
cultural labourers are able to get ir
wages according to the Minimum Wages
Act for Agricultural Workers and
Labourers,

*SHRI N. KUDANTHAI RAMA-
LINGAM (Mayuram) : Mr. Deputy-
Speaker, Sir, I rise to express my
views on the Demands for Grants of
the Ministry of Agriculture and Irri-
gation. .

At the very outset I would like to pefer
to the oft-repeated statments of Janata
Party’s senior leaders, both unside and
outside the Government, like  Shri
Morarji Desai, our Prime Minister, Shr{
Charan Singh and other Ministers, that
more money been  allocated tor
agriculture and rural development in the
ruling party’s first Budget,  thet
Gandhian economic ideals would form
the core ' of Government’s econom
activities and that their upliftment
the agricufture would be the cherish of
goal of the Janata Government. ed
are happy to hear the Janata Governments
concern for the cultivators of the
country, who form the life-breeth of
our economy. I would only iike

- #The otiginal speech was delivered in Tamil.
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to say that all this concern should not be
Iatitudes meant for public platform
t must be transiated into action.
We have to patiently wait and see how
their t.Eafeulom become practical pos-
sibili and how sre going to  be
implemented. Shri Charan Singh, our
Home , in his own inimitable
style has mocked at the contents of the
20-point socio-economic programme of
the Congress Party, and he has presen-
ted to the nation a two-point  program-

me, as if something dynamic hes daw
upon him suddenly. These two
points are: clean administration and
uplift of downtrodden. It may be
20-point programme or 2-point
progremme or 200-point programme ;
the aim should be the lioration of
the misery of the people. I would
like to stress that by making fiery
speeches and byf making hi:ashy an-
" ) ¢ ¥

Ol

problems of the people of the country,
especially the agriculturists, are not
goinito be solved. The hon. Minis-
ter should realise the limitations between
speech and action, and I hope that all the
schemes announced so far by the Janata
Government would be implemented suc-
cessfully.

As has been pointed out by the immortal
poet-saint of Tamil Nadu, Valluvar,
the man who tills the land is the one
who leads a real life and all others are
serfs, supplicating to himm for their
sustenance and survival. The peasants
with their sweat and blood, besides
maintaining themselves, are su ing
the entire society. I am not thered
about big landlords, mirasdars etc,,
who can manipulate everythir;ﬁ to their
favour. 1 am referring to the small
farmers who should be in the forefront
of our society, but who are in fact at
the bottom. They are depending on
others for survival. The society which
is to be beholden to them is today
treating them as beasts of burden.

I would like to illustrate the wide-
ning gulf between the professions and
practice of the Janata Party members.
I have come across the speeches of the
Janats Party, spokesmen who swear by
the name of agriculturist and his uplift-
ment, that the Ninth Schedule in the
Constization  must  be repeeled.

Ninth chedule i8 the balwagk | of
constitiniorl  protection  for the smell
farmurs, Docaase of the inclusion in it

all the i.and Reforms Laws of the Sta-
tes. L cius is repealed, these inno-
cent and gullible 8 will be thrown
to the wolves of vested interests—the
jandlords and  zamindars—-who will
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heve no compunction in meking
mincemeat of them. I dm constreined to
remark that the Jangta Party is deter-
mined to swell the ranks of capitalists by
swindling the small fapmers, 1. would
like the hon, Minister of Agriculrure
to, nol:dthe difneéence between  the
ted waord performance, of his
both in the party and in the
Government,

Sir, in Tamil Nadu the small farmers
and the landless agricultural labour pre-
dominate the agricultural scene.  Some
districts in Tamil Nadu scan thesky for
cultivation; some other districts
delve deep into the bowels of earth for
watering the parched earth. But dis-
tricts like Tanjore, Tiruchirappalli and
Pudukkottai thrive on Cauvery water.
The Tanjore District, which has be-
come a part of lyrics and lore, is known
as the granary of Tamil Nadu, and
Ma; tram, my constitutency, forms part
of this traditionally famed District,
Three crops of paddy are cultivated with
the waters of Cauvery in Tanjore. Be-
sides paddy, in Timchimpgli and Padu-
Kkkottai districts you will find sugercane,,
plantain, etc. The green pastures of
Tanjore are known as Cauvery Delta.
The five crores of Tamil = people
are dependent on the bounties of Tanjore
District. Wihtout Cauvery water this
Delta will soon become a desert and I
am afraid that there are some indications
whichlead tothis conclusion.

{

We arc talking of the link-up of Gan-
ges in the North with Cauvery in the
outh, The name of World Bank is
bandied n\;out in “ii' cox;_nec!t‘igx 't;(:; the
of oan for pen-
mmectﬁng:ﬂcome this  whoale-
heartedly. But, at the same time, I
would like to plead with the Central
Government that they should excrcise
their good offices with the Karnataka
Government for the adequate suppllg of
Cauvery water to the Cauvery elta
in Tamil Nadu, It is not enough
to be pointific that the two State Go-
vernment should meet and discuss this
igsue. I also do not know whether
the dams on the tributary of Cauvery, the
river Kabini, are being built by the Go-
versment of Karnetake wit or without
the permission of the Central Govern-
ment, The Central  Government
which has undisputed and supreme
over the people of the cowstry
Erom‘ szdeanmm-i t(; : l"l.mlcmzrl;

must ensure uate supply o !

'Water to ‘Tamil Nadu _either bty

sumive pleading or by ve
ﬁd'm the Government of a-
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. The people of Tamil Nadu, whose
heart-throb is Tamjore  District, will
not allow it to  become an  arid  zone
and. will not forgo their legitimate right
to get thelr share of Cauvery waters.
The State of Tamil Nadu cannot ab-
dicate its riparian rights, Last year
the Kamataka Government did not
“,‘,?ly adequate water to Tamil Nadu
and this should not recur in future.
The Central Government must inter~
vene in the genuine interests of the
people of Tamil Nadu,

As 1 pointed out earlier, I am not
bothered about Pot-belhed Jandlords
and zamindars owning 100 or 200 acres.
I am worried about the small farmers
who look like scare-crows. Theyspent,
;"or elxam ;,‘ ufuum ofh‘l?i. 70:_ acre

or ploug , for purchasing high variety
see&n:ﬁ fertilisers and also implements
for harvesting. After harvest find
that their earning from the project is just

. $00. He is left with lanky hands
and limbs, His family does not get
educational and medical facilities and
his posterity looks 10 a bleak future,
Asifroadd insulttoinjury, the Coopera-
tive Socleties which have given him the
loan insist on the repayment of the loan
even if he has no resources to pay. On
account of lack of adequate water from
Cauvery, his harvest has failed, yet he
must pay back the loan with all the
interest accrued onit. Is it just and
proper that he should be harassed in this
manner ? In my constituency, se-
veral applications for the postponement
of logn both the Collector and the Gover-
nor were sent, but nonc has proved to
be ‘beneficial. All the heart-rending
pleadings of the small farmers have fallen
on the deaf ears of those in authority. The
Government is expected to be the har-
hinger of hope for the small farmers
having 1to 4 acres of lands. I am afraid
that the Government has not done justice
to these small farmers who arein des-
perate need of succour. As has been
pointed out, the procurement price also
varies widely between wheat and rice.
Rs. 29 s given assubsidy to wheatand
only Rs. 1-s0 torice. Why should
there be this invidious discrimination
between rice-caters and  wheat-ca-
ters ? Sir, the Janata Party which has
thrown assurances to the le in
thowsands during the recent poll mmst
implement at least some of them.

By implemsnting the 20——point soclo-
econonjc programme with verve and vigo-
ur, the Cingress Government gave sound
gmt' ection to the small faxmers. The

ebt Rellef Act . saved thousands
g'gfnnlllu ﬁm?thethron of death,

e gave 0. men WO-

_d ve eg) .ﬂdg . men and
was curbed, 176 lakhs of harljans

Irrigation

were given homesteads. Because of
the tangible benefits derived by the
farmers, they reposed their confidencein

" the recent pollin the

I would like to sound a word of caution
to the Janata nt that it
cannot afford to deceive the i:oplc
for long by platitudes and pious hopes.
They should learn lessons from those
who did this end who are suffering
today. The Janata Party Government
must ceaselessly endeavour in ushering
in an era of welfare for the small far-
mers. 20-point Yrcgrsmme may not
be liked, but the welfare measures con-
tained in it must be implemented.

While the Central Government
may plan for the lirk-up of Ganges
with Cauvery, in the words of our grear
Leader Shri ~ K. Kamaraj, the rivers of
Godavarl, Krishna and Cauvery must
be linked so that the people of Southern
States can get rid of the scourge of
drought monotonously recutring year
after year. The Mimster of Agricuiture
should bestow his personal attention in
this matter.

With thes: words I conclude.
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fora® wad f7 v @Y F oW
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SHRISAMAR GUHA (Contaj) : I want
to draw your attention to this cace that
this mstter was discussed in the last Lok
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Sabha for hours together and the name
of Dr. M. S. Swaminathan was men-
tioned not once but hundred times
because he was the person who was the
real target of the whole accusation
from the Opposition side as also frem:
the papers and other scientists. There-
fore, it is very pertinent that his neme
should be ta and there is nothing
wrong in it........ (Interruptions).

MR. CHAIRMAN : There cannot
be any discussion. Let us hear him.

SHRI M. RAM GOPAL REDDY :
Now, Sir, appoiniments are mede
throvgh Public Service Cemmission
and Dr. Swaminathan is in no way con-
nected with  promotions snd  other
things. Unnecessarily with a certain
bias they are dregging his nime here
and Mr. Shinde and hon. Speaker on
several occasions have appealed to
every Member not to denigrat a person
who is the topmost scientist not only
in our country but in the entire world, |
(Interruptions).

SHRI SAMAR GUHA : I wom
to draw your attention that he s
again glving = wrong infor-
mation...... (Interruptions). ~ Actually,
Gaiepdta‘fadku Committee was
appointe after 1972  when Dr.
Vinod Shah's suicide took place and
on the recommendation of that com-
mittec it was said that all appointments
willbe made through the Public Service
Commission. But that was flouted while
the information that is given is wholly
wrong. *

MR, CHAIRMAN : I will examine
the point and if thereis anything ob-
jectionable , we will try to expunge it.

o wx g fay : s, T o
T ¥ W owh v ds §, X wamar
g fr 3 defr s wfy weh 2T &
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[t wix e firg)
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& 271§, agi 7N 7% frey GaAl
awh s er famr a0

# e @ vl B oAty
AT qEs W fenigy &1 @A
F@T E ! ‘

MR. CHAIRMAN : Mr, Bagun
Sumbrui-=he¢ is not here.

SHRI RAJA GOPALA NAIDU.

SHRI M. RAM GOPAL REDDY :
After M: Rijagopala Naida Mr.
Ram Gopal R=ddy.

AN HON. MEMBER : No, no.

SHRI P. RAJAGOPAL NAIDU
(Chittoor) : I agree with Mr. Shinde
and my sister, Shrimti Sarojini Mahishi,
that agriculture should be above politics.
Sir, we are here to co-operate with the
goverament to see that agricultural pro-
duction is increased and we become self-
sufficient and also our country becomes
an exporter of foodgrains.

1 want to talk here about some of tho
existing trends in agricalture. When
T take food production, we find thatitis
unsteady. In 1960-61, it was 82 million
tonnes, 1965-66—72-3 million tonnes,
1959-70--99 ' § million tonnes, 1971~72—=
105 -17 million tonnes, 1972-73—97:03
million tonnes, 1973-74—104-7 million
tonnes, 1974-75-~99:8 million
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the loss was Rs. 751 crores. When we
take an a' e from 1953 to 1976, we
have aloss of Rs. 20§ crores. ore,
flood control must be given top priority.

1 went to States of America. Tenessee
Valley was created to control floods.
Before that the river was passing through
seven States, devastating three crore
hectares. Now, they have arrested
floods. The land which was previously
producing 20 to 30 Bushels per hectare
is now producing more than 110 Bushels.
We can also control flood and produce
more.

We are having water logging. Water
logging hampers production. The water
logging in different States is as under :

In Panjab, the State from which the
Agriculture  Minister is coming—in
1958 it was 1-09 million hectares.

Haryana +65 million hectares
1966.

U.P. « - 81 million hectares

West Bengal 4000 8q. kms, were

affected.
Rajasthan 3-50 lakh hectares
in 1967.

Madhya Pradesh 57,465 hectares in
1968,

To arrest water logging some sugges=
tions were made. If we are carefull in
chanmelisation and localisation, we can
do something. Unless drainage is good,
water logging will be there. At the time
of installation of the ects we are
not careful to h;v;’ 00d drainsge system.
For example, w arjuna Segar was
taken up,‘:itain e fazgiry was not good.
They combined this Projectwith K s
& water had been coming through the
fields and not through the drains because
the drains originally wereonly for Krishna
and not for Nagarjuna Sagar. Water is
coming over the fields of Krishna Pro-
ject. Isnkhfw and lakhs of acres are de-

and 1975-76—120-8 million tonnes.
This clearly shows that our food and
§rlcnlturnl producti is dy.

ow the report says that it is because
of floods and weather. Iagree, but
you have to see that floods are arrested
and weather is controlled.

With regard to floods, you know the
‘statistics, that in 1971-72.we suffered a
1oss of Rs. 631§ crores. In 17677

N ‘we construct a pro-
ject, we have to sccthat drainagefacilities
are good. ) ]

The important thing is that at the tir

of taking Rp i‘fri‘ni(:l‘ project, -tthetiﬁee

of constructing & dam, we should be

careful about &t‘xew of mt::. Othe:v-h-lf

wise, we are not to create even

.of the irrigation potentdl of what is
'we do not take thisimro con-
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siderstion mondy will be wasted and
water will be wasted.

Less than 1/3rd of the area in our
country is an irrigated area. Dryland
is more than 2f3rd. Out of this 1/3rd
comes under drought prone. It comp-
rises 78 districts in our country. These
are having a rain fall of Jess than 30"
Drought-prone area programme is being
executed in these areas. This is not
sufficient. It does not exploit ground
water which is  on plenty in this
country.  Regarding surface water,
30,55,000 acres ar¢ under canals.
Under wells we have 30,24,000
acres. Irrigition under canals is almost
equaltotheirrigationunder wells. While
we are exploiting surface water under
canals we are g=tting underground water
through wells. What I say is that it is
quite pasiible for us to exploit ground-
water which is equal to the surface water.
This has got to be exploited.

The Central Groundwater Board is
surveying throughout the country but the
surveys have not been completed. Their
work is very slow because they are not
fully equipped. They require certain
air maps. If they have these, it is very
easy for them to locate where the wells
are. :

I now come to the prices of agricultural
commodities. In 1974-75 the Agricul-
tural Prices Commission said that the

ices of various inputs registered a rise.

t rose as much as 809% in fertilizers ;
46% in insecticides; 9go% in diesel oil;
30% inelectricity. There was also a rise
of 12 to 13 per cent. in different States.
It bas said that the minimum price for
sugarcane must be increased to Rs. 9-5
ingtead of Rs. 8:5. This is too low.
even that is not approved by the Govern-
ment. Ifthe APCis a scientific body
and it gives a report, the Government
has to accept that report. In 1975-76
the same situation continued.  There-
fore the agriculturists are very much
affected. I request the hon. Minister to
raise it to Rs. 12. Unless it is raised to
Rs. 12 or Rs. 15itis very difficult for the
sgticulturists.  Our Government is gett-
ing foreign exchange of Rs. 400 crores
by sugar sales outgide the country. Itis
y for us to age sugarcane
growers to get remunerative price. There
are four prices, namely minimum price,
remunerative price, incentive price and
profiteeri price. The agriculturists

gre asking for the minimum price.
is no justification on the part of the Go-
vernsmiont not to them the minimum
price. Actuslly it is my view that sup-
port price should be given to them, I
;zn not only for sugar-cane but in
cases also,  There must be a body

1209 LSy
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wich mut :ibilse prices and given
support price.

ot arén wm (W) o gwmfy
ugreT, . . . . (aww) L L

MR. CHAIRMAN : Order, Order.
I am going to give a chance to those who
are interested and wlo have not spoken
on Agriculture Demands earlier.

SHRI G.NARSIMHA REDDY :
(Adilabad) Sir, I am one of them.

st aréw @y ¢ FWmft wEm,
et wew ¥ & wehg iy o
# oA e frdiy G B o,
%o faiig ant & sl O o
FAT WA § 1 fagemr & wew
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Yiameii g g@ Y W @,
Yrama g AR § 1 I A
WA # TR AR HTET & ge
Nfor—age o & fawrd, 16
wiow & few wwpm & o.o08
wiowg & 1 axqen g for &1
Ffra Tage aa frevrger foar i
2-BY1 3 wrpTw ST qTA W owRC d
w7 Ao fraee & fr faedr
30 Wl ¥ o 3¥ Fowde s @,
o acs wm frdw e &
wifed 1 afe w9 § o A far @
I & ¥ frod da fied @ il o

ot a ¥ T o g & 0
wa & dar v § S Sfa fem
g gl Faorfy & 1 goT ww wdw
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Shri P Sinh Such was the dangerous pr. then.
[stxi Puna Sinka] That was because of the re;%eml

peaceful life. I would also submit that
this amount of Rs. 32°0 crores would not
be sufficient for this purpose.

S'r, most of the hon. Members are
aware that the Congress Government
has spent an amount of Rs. 54°0 crores
for holding the A.I.C.C. session in
Gauvhati and for the coronation of
Mr. Sanjay Gandhi. The State of Naga-
land where tribal people living
jhum cultivation are not able to make their
both ends meet has been made to spend
Rs. 34°0 lakhs for this gli AICC
session. When this session was held in
Gaubhati, we were gut in jail and some more
opposition Members of the State were
also detained only, in view of the A.I.C.C.
In order to see that the A.I.C.C. session
was held with glittering pomp and show,
Gauhati were
rounded up, loaded in trucks and sent
across the nhmnyutu River so that they
may remain away from the view of the
very important and august visitors
attendmg the glittering session. After
the session however, they returned to
their original places, along with some
hundreds more than increasing the beggar
population of the city. If any money
is given it is wasted by the Sarat Sihna
ministry; unless it is dismissed the
budget mo::v:Ivl will also be squandered
away. He ask for more money; If
money is given for rural development or
for some other useful purpose, it will be
spent on incfficient administration. People
have justly asked for removel of this
Ministry,

1 suggest that the Ministty of Agri-
culture should be asked to bring in the
enactment about the Brahmaputra River
Board by the next session fof Parliament
s0 that at least by the next season work
could be started. Here, there is some pro~
vision for dredgers. A lot of money was
]fent on the purchase of two dredgers for

rahmaputra. The House will be surpri-
sed to know that for nineteen months
there was no driver to drive the dredgers
and they were lying idle in the docks of
gimhnn 'I'l.'xm;k hugedmoney dxm wnlted&}ef
redsmg wor] one diverting
of Brahmaputra the flood waters
wou.ld not do that much damage, Effective
action must be taken, Su{:mothaly
treatment towards floods contro
in Assam will not do.

Some years ago when Pandit Nehry
was, there, & section of -the chauvinistic
m!SofAsnmpmnudm:heimbnlmu
region and said ; If you could not
remove regional mbchmufmmAunn,
it. 8 to cut as under and remain

or let us join hands with Burma.

tion. If we neglect the regions lnd do
not try to remove regional imbalances,
that is what happened in some parts of
the region. 24 M.Ps. have came here
from that region; they do not get a
chance to speak in the House. They wait
for three days after parliamentary Affairs
Minister lists them to speak. Here is
also regional imbalance. Nobody goes

there; hardly any member from thm
House goes there, except one or two
Ministers who had recently been to visit
places in the Northeastern districts,

MR. CHAIRMAN : You need not
comment on that.

SHRIPURAN SINHA : I was saying
that there is g feeling of neglect among
the hill people. Now what we do to those
g_e(vple who live in the slopes of the Hills?

hey cut down the trees, burn the jungle,
clear the land and do a little digging and'
spred paddy seeds. They get a good yield
in one crop; in the second they get a
little less and since all the manure and
other means are exhausted by thut time
in the third crop they do not get anything.
Then they shift to some other area, Was
there any agricultural programme during
the last thirty years to bring home to the
hill people the need to take to terrace
cultivation at the foot of the hills so
that there are no devnstnting floods
by de ding the vegelation of the hills ?

The Agricultural Prices Commission
had fixed the price of paddyatRs. 718
quintal and release price of rice at Rs. 162
per quintal. The difference in these
two prices is 8o much that there is scope:
for increasing the paddy price by at
least Rs. 5 per quintal immediately
without any other consideration and
without raising the release price of rice.
ute is another crop produced in Asnm.

he jute price is fixed at Rs. 135 or
141 per quintal. The price should be
fixed at a remunerative level, as suggested
by the hon. Members who spoke earlier,
which may be Rs. 200/- per quintll.

Ninety per cent of the Itvrists
are small farmers with holdings
such as two snd a half or threc acres.
They are heavily indebted to Kabuli-
m, mopulﬁvel, private  money

ers 80 on am
behalf of the amall farmers. 'l‘ﬁ:r:lfnuld
be a moratorium on ymtof
wlmrdlomnnhm,inhctthe
of India for the matter of that at least
for the coming mtg::n it slunld be

thevewll
ﬁdebueﬁefnddoumtul work end
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‘devote themselves to more production
of foodgrains and other commodities.
As regards the ceiling laws, in Assam
the government thought that 17 lakhs
bighas of land, that is § lakhs acres—
(an acre in Assam is about 3°25 bighas
of land) were available. There ‘was not
50 much waste land available for allotment
to the landless people. What they did ?
‘The tea labourers get cultivable land as
ancillary to their employment. The tea
gu'd:n labourers were given a sort of

ocument—allotment order, They were
given some status as tenants. The Govern-
ment declared under the 20-point econo-
mic programme that 17 lakh bighas of
land were distributed to the landless
peasants whereas there was not so much
of waste land acutally available in the
state. It was a blufl. And, therefore,
there is the demand for removal of the
Government and to bring a new Govern-
ment in the State along with others.

The per capita income of lgricu!tu}‘T'
peo%le in India is Rs. §4 and in Assame~
we have calculated it—it has never ex-
ceeded Rs. 34. Therefore some rethinking
is necessary in order to do agricultural
planning for the rural population.

I have another suggestion to make.
The small rivers can be harnessed at the
foot of the hills and from there power
can be generated, Three rivers way
generate enough which together can
produce one hundred megawatt. Thus
small hydro-clectric projects can be
developed and this will aslo stop the
rivers eroding the banks. I understand
that such hydro-electric projects have
been successfully carried outin China.
‘There is no doubr as to why it cannot
be catried out in India. I hope all my
suggestions - willbe contidered by the
hon. Minister.

W waw Rt (welrgary)
qwmfe wgraa, ¥ ddr v i afe
7o firgdi W S Wl v §
T gk oy ¥ N g T §, o
g & w & 76 froet aC g § R
Tt wyraw oY ag e femw oy fe
Tl ity sqwewr ¥ ff 0 wwelt §
afy wrreqrer oft oY Iai forer o
gt gt a1 AT fmely o Wgae
¥t el off ser gfe & v F @R g

& wa% ww & fac g ot dor 0

& s Ty ¢ fr fgem
gwfer v owr &, faeehr aot &, sawer
wr ¢ o o agaar NF e ¥
afem oy mue 2w Taet g wed W
& o< of Y aga o et gt oy
ot vl Wk &, AV woE goETe &
& o afr & fn g S s B
2, sudt gafa &fr =fgw, feg aweae
¥ a7 rar § fr soaear ¥ aeriy 3
Tt wgar o ol oY R S K araw
FEH Hgw X A § o sfaw
wifers gat &, e fomd v w0y
& o # fad ww e oafawre
[oor F o T wfew gl F g
#2

UG F WA dg T @ W §
fir 2z wrerdy free a1 ofegd, ey
durgrr W =fgy i gawr &=
fram & waww v wfgy o fag
owgE § o Wi 9 fggmm
 sedsmecar i wl & WA
FTCATT H ™ FR AT T gwdd
#H srrg Y eva areY & iy o qrergTe
§ | o smd qT wEwaT, TR
e v ada wedl ¥, o g
ST #, W WY A @ wf &
saTs & o aT X AW & gt fe & A
wrerary § o ot o oy ey T
F vt w1 gt Wi et f Fafa
& forg samet ¥ Ao o § 1 AN ¥
wardsar € e wuy g &
FURT ¥t 7TT KT A X SrAn §r aff
¢ 1 wufay ¥a sg § e sl ¥
wiw & W & fog o wuet ¥ ey
®1 ff o wifgy, wifs T o A @
wiw oy wmw grav § o wafog g 6
awfr 3 U awdt § ) omgT &
ameit & Agra o7 Swfe off f ol
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[ araw feeff]

TR AW F ol A ¥ gw
famams 99 @@ ¥ | FOST N g
W/ A I v W g A
e ® fag #T gER &l ) faw
It g

afs I T E Y w9 § pEwt
# wat§ FTAT AR ¢, A gL wwE A
A gea foen & smwear sl
w7y fomdt axpaves v spitara o
afeaferd g1 |

Tawl & qewi & foag fren iy
Ta-Ere ¥ et gy wifgg
FET MG & fag & g T-
TrE ¥ Ay N Y, ¥few g aw
guwl w1 @y § afe ¥ e
AT & o et §, @ T quan ?
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SHRIK. T. KOSALRAM (Tircuhen-
dur): Mr. Chairman, Sir, Lrise sﬁ:k
on the Demands for Grants fir € -
nistry of Agriculture and Irrigation. I
am going to confine myself cnly to irri-
gation,

On the subject of irrigation, India has
8 verymlarge pﬂm‘entilAll‘l:hicll‘lh fewr other
countr saeqa. . this _potent

if properly urifiged with mﬂﬁmﬁl 1
the states for the bepefit of the perple of
India as a whole is capable of convesting
this country into a murplus one not enly,.

3 3
Irrigation Commission. The sion .
mbmged ;u' reme‘ h' “the
ar 1972. From thst Report o
12:"%;-, I\:'Zme.-t_hi?; ﬁ:ﬁom our %mg
tatés. This Is from pageés"373.t0
Volume II of the Lrrigation Commigsicn
Report, 1972% SR
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“There arc 41 west-flowing rivers in
Kersla with a total annual yield of
72,520 m.cum, 288 by the
Government of  Kerala, that a sur-
plus of 40,490 m,cu.m. of water will
flow to the sea after meeting the irri-
gation, p wer and navigational re-
quirements of Kerala State. Apart
of this surplus can, in our opinion,

be usefully diverted 1o bring reliefto the

scarcity areas of Tamil Nadu where
there is no other source of irrigation.
It must be kept in mind that, since the
diversion of water to irrigate the scar-
city districts will have to be drawn

gation
from only the upper reaches of the
rivers,the utilisable surplus will be
only a part of the total surplus.”

On the basis of this Repert, the Tami
Nadu Government has sent a report to
the Government of India giving apprc~
ximately how much surplus water is there
and how much the Tamil Nadu Govern-
ment needs. I will read from this
Report as follows:

West flowing rivers— Possible diversion schemes

Si. Nameof the Total Total
No. Basin catchment runoff
arcasq, in the

-

Surplus uantity Ayscut  Districts of
in the

t can  benefitted Tamil Nadu

basin  bediver- Acres in  bencfitted by

miles ©  basin TMC  tedto lakhs diversi
TMC cant the diversions
T™MC
-
1 2 3 4 6 7 8
CHALIVAR
BASTN

1. RPandiyar-Ponna~
~Moysr

-

’ »
3. Gholathipuzha , 5085  18§.00
3. Bangihalla

B

- #Pertains ro Chaltyar Basins ss a-whole.

159.3 3.0

4.0 1. 40 Coimbatore

0.30 Coimbatore,
0.5 o.cs Ccimbatore

17.5 L. 75

Ghalivaz Basin : Total run-cf in the. Basin 185 TMC aod the surplus is 159, 3 TMC, iz,

Ve

by-using thls, Ctimbatore Distrigt cen-irigate 3. 75 Wk scres. ”
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[Shri K. T. Kosal ram]

. In the Periyar Basin, the total run-off,
is 378.2 TMC, and the surplus is 321
TMC. - And we needonly 10.00 T.M.C.
By using it we can irrigate 1 lakh acres
of land in Madurai and Ramanathapuram
districts.

16 hrs.

. In the Pambar basin, the total run-off
is 222.8 TMC and the surplus water
available is 190.§ TMC. We needonly
26.0 TMC. y using it we can
irrigate2: 60acresinths Ramanathapuram
district—-which is an area having chronic
drought ¢ ‘nditi -ns~—and in a part ¢f the
Tirunelveli district also. Originally this
Pambar has been included in the first
Plan. Unaf rtunately in the 2nd Plan it
was taken away.

Th:reis yne Achanknilarea river basin,
Originally this area bcl nged t~ Tamil
Nadu. Bg‘ mistake it was given to

rala. r. Kamraj, - ur revered
leader wh was Chief Ministr cf Tamil
Nadu, himelfwr..te to the H :me Minister
here abiut it. Achankoil river has
76.00 TMC run-off in the bagin, and has
gt surplus of 62.9 TMC that this has
been in Tamil Nadu, f .r whichthzre were
representati vns, We ¢ uld utilise this sur-
plusof62.9 TMCin entirely, This can
irrigate 6 lakhs acres of land. Frcm here
we need 9 TMC. The entire water here
goes straightway into the seca, I have
personally visited this place. 1 saw the
river. No water is being utilized by
my Kerala friends. If they utilize it,
well and g od. If surplus is available,
let them kindly give it to us. Through

ou, Sir,I appeal to my Kerala fricnds to
1p us. It will help the cuntry als».
There i3 a Kallada river basin with 76
‘TMC as the total run-off and the surplus
there is 43.7 TMC. Similarly in the
Attinkal basin, the run-cff is §2.10 TMC
and the surplus is 42.2 TMC. Out of
these two 3in8 and the Karamana
basin, we wantonly 15.0 TMC. We can
irrigate 1.50 lakhs of acres of land in my
constituency.

This is a report prepared by the Go-
vernment of Tami] Nadu. This repcrt
_been sent to the Government of
India. On the basis «f this repert,
the g-vernment have ¢ nstituted
a Cormmittee consisting of the chief
engineer of irrigaticn in the Government
of India, and of the chief egineers of
in n in the Governments of Tamil
Nadu, Karnataka and Kerala in De-
cember, 1976. In this conmectirn I
heve got a letter from eur hon. Prime
Minister saying that the matter has heen
referred

to the Kerala goverriment for -
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them to give concurrence to the terms of
reference for this Committee. For nearly
7 m nthz since then, the matter i:ﬁending
with the Gavernment of Kerala.

The Irrigation Commissicn has re-
p-rred that such-and-guch an amount
of water is available, The Master Plan
prepared by the Kerala government
shows very clearly. that such-and-such
an am-unt of water is available. re-
quest the hon. Minister of Agriculture
and Jrrigaticn to use his geod offices.
1 request the Prime Minister to hclg us.
The Minister ¢f Energy is alsc. here.
T have also written a letter to him. I
wculd request all these hon. Ministers
to usz their geed cffices and see that the
Government ¢ f India get the ccncurrence
fram the Ker:la government. Such &
step would be a major step in embli“:g
the Tamil Nadu pecple to get the m
needed water for irrigaticn,

! The position of the Cauveri waters is

very pitiable. The Kabini storage re-
servoir is full with 19 TMC which in the
part. permitted the release of 15,000
cusecs per day for irrigation in Tamil
Nadu. At the same time, the entire
Tanjore is going dry because Karnataka
is not releasing any water to Tamil Nadu.
The normml-leakage of -1500 cusecs per-
day is keeping the Cauvery wet. This
is a matter on which our Home Minister,
Shri Charan Singh, gavean assurance
in the Consultative Committee meeting
three months back that he will personally
intervene and sec that Tamil Nadu gets
adequate water. At present the entire
water is kept in storage | without being
used by either Karnataka or Tamil Nadu.
The Karnataka Government is deliberate-
ly preventing us from using the water
by constructing a dam which is contra
to the Agreement and understanding wi
the Government of India, even thi
::th h:l;re e\sr;ry ri%ht to use it

e 1892 and 1924 agrecments,
because we have got thezgplnm rights.
Nobody can stop it. Government of
India assist Tamil Nadu in emjoying
this right. .

AN. HON, MEMBER : Shri Krish-
nappas is here with you.

SHRI K. T.Sllfnpsmmw 1 ‘.:

[ .

ow mm‘ g being stored on oge side

for no use while on another side 16 lakh
acres of land = are going waste,

“SHRI M, V. KRISHNAPPA (Chik-
bellapur): 1¢ 1 become Chict Minister,,
1 allow it. s
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SHRI K. T. KOSALRAM : He can
use his good offices with the Chief
Minister.

The Government of India have
sufficient powers to bring about a settle-
ment between the States. Unless they
do it, there is no point in their talking
about nationa! integration. They have
to sec that the Kerala water is given to
the scarcity areas and the Cauveri water
is released to the Tanjore delta, Simi-
larly, the linking of Cauveri with Ganges
should also be done. Otherwise, there
is no point in talking of national inte-
gration, or a national water policy.
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e wgi @ af o) wg S oaw
WY ot W AT ® Feer 4 (sawww)

16,28 hrs.
[Surt M.SATYANARAYAN Rao in the
‘Chair]

o AT A qeg fearat &
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it #r fiedt @wen 1 gw fwm
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[ofr <z e fe] firamr St Gar wear § wawr She
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Wam R} Y WFqF it
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|47 wgar § AX Ay Wi ¥ fowr
a &) frr oA ¥ A 90 TR
d & ww S g far ag W
30 AT Ay aET #F v famr
W qTEH AT B 5w AT AviEgd o

g &t ¥ f oo e o

T AR A 110 TraT few far
2, o 5 aroeft gywa ¥ AT wid
T fear 1| AW 7 wgw  froag o
7 &, zafad s s qvow wfy & fay
frams #1 @dAr qxar §, I w7 AW
qEAT TG WrEI oW A F
o S g0 &, Sawt Aq aw W
g T, w DY A AT e aw
gt ok T ¥ @fiw @ g
et g 7 &Y % | ol § frdaw
For A § e feaml 4 gl
#F fag 9 @ a3 ¥ ader amw 8,
FAH AT FY 9T AT | FiEETEIAT

hmmﬁiﬁmmﬂﬁs
frami ) frorer avr Y @@y s
tAfFr aEl A fom w9 @ §
Y v A A A FEgFE A L
wiaw Wy ¥ fag W fram = g

wEn 5 ¥ framal & fau Ifaw aag
7T qr@ foar f =Eem S350 A
& w2 F & wrowr swwaE [T

MSHélI SAMASI§ GUHA (Cionm)
r. Chairman, Sir, mﬁnﬂly had Do
participate this  debate,
bnt!thought!shmlddownndduw
the attention of the hon. Minister to the
mnenble conditions prevailing in the
én Research  Institute under
I Rnpmmtmdnbmnwhzchlluve
so written to him.
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The Indian Council of Agricultural
Rescarch has under it 21 agricultural
universities and 24 releatch llborntones
The Janata Government has pledged that
to develop the agricultural econom
to dcveloptheeeommyofthewo!e
country, and I would say that the key to
it is held by the Indian Council of Agri-
cultural Research, but unfortunstely,
the conditions there are not as are ex-
pected of such an important research
organisation.

Aﬁer the l-lf-xmmoimon of a very
promising young scienitst, Dr. Shah of
the Indian Council of A cultuul Re-
search there was a debne for the whole
day in the last Lok Sebhe and s¢ much
compulsion and pressure was built up
thlt _the Government had to & int

-power Committee headed by
Shn B. Gajendragadkar, a retired
Chief Iusﬂee of India and with very
eminent scientist as its members, Apart
from Shri - Gagendragadkar, the’ other

and Prof. M. S, Kanungo.
“Eguh(!ommmce went into the various
-llegndons that were made and the speci-
allegations made by Dr. Sheh in his

llst letter. The Committee in its con-
clusion said that the allegation made by
Dr. Shah in his last letter was very subs-
tantially correct. The Committee said:

“In regard to the other allegations
mldcbyDr Shah in his letter, ex-
pressing his dis-satisfaction . and re-
sentment t the atmosphere pre-
oLy evema. tilng ‘pltce theteon,
events

luﬁwy nemittes m’i to the con-
clusion e

Dr. Shsh -is

mnu made

It is an extremely unfortunate thing that
that Institute has become a subject of
accusation of scientific dishonesty. I
do‘not know whether any scientists or a
scientific institution has been subjected
to s? meh 3; criticism in the country,
particularly newspapers a va'y emi-
nent scientific journsl like N of
London .has also done that, Ido rot

nister with

THB MINISTER OF AGRI-

ULTURE AND RRIGATION

(SHRI SURJIT SINGH BARNALA):
I have théte. with me. -

1oy ES-s

SHRI SAMAR GUHA :
like to draw the attention
Minister to the fact thu
several years, there has been so much
criticism of the ICAR. An s
of scientific dishonesty, insincerity and
lack of . scientific freedom, particularly
the freedom in regrd to rcsearch has been
prevailing in that organisation. The
main reason was that the present Dl-
rector General of that organisation has
been accused of some kind of lack of
scientific integrity, It is very unfor-
tunate,

'2";_
¥
3

SHRI M. RAM GOPAL REDDY:
Om shanti shanti.

SHRI SAMAR GUHA : [am also &
student of science. It is not a pleasure
for me to say all this, but if 'you care
to see the findings of this report, ycu
will know all about this.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK); He
is not interested. You go ahead,

SHRI SAMAR GUHA: The

tall claim that he had discovered a parti-
cular kind ofwhent. Sarbati Sonara, in
which there was an abnormal lysine
content which is as equal as that in milk
and on the basis of that, there was & lot of
pubhcltynotonly over the Radio in our
th Y n Mthe wcﬂg over and the
lippine Magtaysay Award was given
which was worth about 10
dollmundnhotomemnt,hh
Depeewndmduétothecllimmldeon
th'..el""Ilt mding' Bt‘!lzte’uﬂn
natcly, even to
of this Committee, it was found that "
was a claim that was not t‘oundedonmc
ﬁndin ofldenﬁﬂcmr:enchlnd
experiment was
the present Director General of ICAR.
Notonlythnt,heubodnmcdthuhe
discoyered a kind of maize in which both
Emn and lysine content gre in very

@

P85

quantities, That was also
1 do not want to quote, it ia there. The
Committee said that that was also found
to be not correct.

Th:n thnhem-deavuyprmmze,

H

17. miﬂionpeope beprovuhﬂ
L was found not only
cnﬂnlkbut_nblohnelymoret-odvub
tisement, snd  altogether
wrong. :
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Then, this gentloman about whom
thire was a lot of controversy came out
‘with a statement that it wes not he who
published the resuit but the Editor f
ths F).d Industry Journal published
the result ~f his ﬁndl.ngss in 1971 in re-
Jation to the Sarbati Sonara, but the
Editor of the Journal himself came out
with a statement that it was the present
‘Director General himself who had given
-& capy of the first findings of the research
nme bagis of which it was published
in that paper.

" Not oaly s, this gentleman, in the
ICAR Annual Report for 1972 that was
placed on the flhor of the Hruse, sup-
ipressed many of the findings and re-
coymm:ndati~ns that were made in this
repo-t. Tas exact w rding is: “He sup-

:seed the facts and -dlmest in « dis-
'nest manner, a dist rted version, an
inc -rrect versi~n and incomplete version
wwas pr duced and placed on the flvor
‘of the H>use as the Annual Rep-rt.”

Recently, in a statement he said that
the claim of lysene ¢ ntent in the ‘Sar-
bati Sonara’, he did not make but
that it was made to be published. It
--was published'in 1971 andn 1977 hesaid
that ke did not geally intend to get it so
much of publicity #s it reccived from
the Prrss and also other.scientificjournals
- om the basis of which he gotthe Mugsay-
inay Award and many Cther awards.

. Masuy charges of authoriterianism end
aslalready usod the word, lack ffreedom
3o the R Institte were levelied
Eimt_ him and the Gasjend
-ommittec’s report -has very tan-
Zially ¢ rroborated the allegations that
) bsen made nst t present
Tirector Generdl of that Organisati~n.
They have made certain rec mmenda-
tions and at least 27 important re-
¢ >mmendati \ns and cne amongstthem is
‘that the ICAR sh~uld be made a De-
;Knment of the G-vernment but .that
yet to be made...

MR. CHATRMAN : The hon. Mem-
*s time is up.

SHRI SAMAR GUHA : Only one or
two minutes more I will take.

And that gentlemen ageinst whom
there were 3o much of accusations like
‘scientific dishrnesty, was made Secretary
0 th; Governmaenit of Iﬂl;iu hm‘lihd
‘vegard to recruitment pHlicy, it was
hat it should be don,e’ % UPSC
and that ICAR shruld nct interfere in
the matter of re¢r@iitment. B

endation was ‘not -implemented,
ere were als» oertain other recommen-
dations mafe. About sppointment of

SULY 8, 97
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scientists at top administrative ‘posts,
it was said that appointments should be
made only f r a'period ¢f five years and
after which they should revert back to
theirscientificresearch w. rk but that was
not given effect to, re are many
other recommendations and I d- nct
want to go into them in deteil, but the
report is there.

I ~nly wanted to draw your attention,
as I 8aid earlier, that really in regard
ICAR which c ntrols 21 Agricultural
Universitics and 24 Agricultural Re-
search Lab rat ries, unless yi-u set right
the whole objective, the spirit and the
structure of administration as alsc_the
policy in regard to rescarch work, Iam
wfraid the pr jections « f the Agricultural
Miuistry « r the objective of the Agricul-
tural Ministry that has been outlined
in the Budget will be frustrated. I do
not want to say anything m're. T saw
the criticism which has been made in
this country and outside too, The
present Directer General who has been
-appointed as Secretary also shovld have
quit that organisation,

You should .go through this repcrt
very curefully and the rec mmen-
-dation that been made may
also be seen. It may alsc be scen as
to ‘what extent the recommendation has
‘been implemented. If it has not been
-implemented it is #bsolutely essentisl
‘that it should be implemented fir the
development of the preject and the agri-
cultural ect nomy of cur country.

Labardy : We all ko that sgeiculinre b
: ' We that agriculture is
e ackfoons of spmicuimace s the s

e« ¢ is the smal
fm in the villages, G'ovg:rmegshe Tast
1l years v t, every
‘Member of Pa:lfnymem, every Member
of the Legislative Assembly in the
State talked very high about agriculture.
They claimed that they came from the
rural areas, Fortunately, 80to 9o per cent
representation is  from the rural areas.
1In spite of that, for the last years we
could not make as much of progress as
‘we should have done.

Sometimes the farmer in the village is

forced to think whedmhz;_?mlip nytn:-

,“:thgy mﬂy want to p!'a'e c

Pvﬁle of agriculturists or the farimeérs in the
ages.

I do mtn:'mmo, inn‘:-ﬂae dndh'a:.dr
there is & mmm the
purchase price of the farmers of the com-
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modities'that they purchse for agricultural
: gr_pm_q) and the sale price of his fpod!.
y economist would say that the farmer

is at a'1ms, No doubt, heis at aloss; and
further he has to bear the burden because
the prices of the commodities of his
daily use like clothes, shelter, are very
high. He is not able to purchase them, I,
therefore request the hon. Minister to
temove the doubt from the mind of the
Indian farmer that this Parliament or this
Government is not serious to improve
the fate of our Indian farmer. In this
regard, I would syggest that a Commission
‘should be set up to see how much is
invested by the Indian farmer and after
‘selling his goods how much he gets.
‘This Government shonld be able to
; tee minimum profit to the small
armer. The economy of this country
depends upon agriculture, If nothing is
?:ne, we cannot improve the lot of the

rmer.

We are thinking a lot sbout industrial

. production. we mre: pmﬂuc‘ing-o many
. things. - I would like to ask this House, who
s going to pixichase those articies ? The
Minister of Steel and Mines ‘is here in
the House. Sofar es I know our production
of steel has reached a- on point.
“Unless you find market outside, the goods
will pot be sald off. The industries will
have to be closed down. This Government
should rise to the occasion. The position,
of the farmer should be improved. - Un-

- Jess you bring lmogrotvlr,gnm in agriculture,

Instead of relling you about the qukntity of
rainfall that we receive, I would like to
putitin another way. If we can erveall
the water which we get through moosoon
ﬁmn into the sem, this country will
be f‘nrty feet of water, You can very
wellimagine what an enormous quantity of
‘water this is. All that water is going into
the sea. Only about four to five percent
is being utilised now. Tt is a very unfortu-
nate state of affairs that States quarrel
on water in spite of knowing that much of
water goes into-the sea,

I come from Adilabad district of An-
dhra Pradesh, There is a pocham
j ; the foundation stone wae laid
by late Shri Jawaharlal Nehru. The work
-could not ess duc to disputes bet-
woen tra, Andhra and Madhye
Pradesh., Although the problem was
+solved recently, T would like to remind you
:mwmndh this coun hulo:é“ wlthimn the
ast 10 or 1§ years, due to this dispute.
Who is rupsmlfblc for this ? (An hon
‘Member : Congress -government). Let
us not drag ourselves into E:‘ana on
this importnt issue ; > might

who made

i lm'l%to the
Congress or the Janata party. iple
ure the sufferers ; the Seop!e not
tolerate such sthings. On istuks like
agriculture let us be united. We shoulkd
sec that :fricqlmre improves and our

so imp

the economy is coumtry
improve.

I do not'wish to tike much of the time

" of the House onthe subject. But only one
"thing T ‘would like to say and it is this,
Whatever improvement the eatlier
Government has msde on this cultu-

' ral sector, one thing must be said that all
our turists must be reslly- grateful
~mmd thinkful to our agriculturat Scientists.
-7 ‘@o not'wish to gointo any controversial
wms -~ there may be one or two
or there -~ but we have to give the
credit to the scientists of ture in
the country for what have done. We
all know that in Andhra Pradesh, it
is duc to the high-yielding varieties,
that we could achieve so much of increased
output in food. The Indian farmersare,
thankful to the agiicultural scientists for

"/ So far as irrigation is covcerned it has
immsﬁ_uw economists

i
E
g
£
g
J

Sir, about the rural development, a
end think he wea from

e o emsachcs poke sad taid that
tril i 8]

the mﬁm“&hhuﬁmmm
to tribal wills interior villages. Here,
3 would hwmbly put in & request for
m?mmmemmun.
None mmwvm..ummhun:
areas wants:soy vosd. The pesple
mnm:i'ﬁmm;mu not

|
i
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il
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places, I would like to remind that
whereevmmd:ytheeollectonhmg::
thre.‘f:otisl!hlgt. 1 can tell about

P h, call that as category One
but, in Madhya Pradesh, they call them
problem villages, But, for how many years,
csn you keep these as problem 8P
Can we not give them drinking water to
all the villages at least?

3ir, T woald like the hon. Minister to

give a serious thought abcut the drinking
water Tmblem. My sec.-nd print is about
the village development. n we come
to rural development, whatever ycu may
develop, unless you see that the rcadsin
the villages are connected with the main
roads, there cannot be any rural develc p-
ment, We have aboutcg,t;o,ooo villages m
this country. And each village has gton
an average population cf abcut 800 cr sc.
So,at least each vllhgg with a populaticn
of about 1,000 and above should be « n-
nected to the main road. Sir, there are so
many villages which are_not connected
with the maip roads. Heavy monscen
lnats forfour months or so. You kne w, Sir,
our people are in the habit of living in
their cown way. In the olden days what
happened was that ifone area was cut ¢ff
during rainy scason from the outside
world, the people tried te deminate cver
the po~r people, they tried to take all
s~rts of work from the poor pecple.

I would like to say that in the interest
of agricultural devel.pment, if any
produce is to find a way to the market,
then you reguire road, and if you want to
have irri and electricity, na
your engineers have to reach there and
they want rcads. Unless they have the
approach roads to the villages, hcw is this
possible? Whatever the Government may
do in the matter of rural develcpment,
that is not going tc be of much use unless
the villages have road ccmmunicaticns.

So, the first and feremost thing is
communicationto the viilages. I know very
well, Sir, because I happened to be the
Chairman of Zila Parishad. There are so
many villages which, even today do nct
have the communicaticn. They do not
know what is happening in cutside world.
Theydo notevenknow whether they are
independent or still they are under the

British regime !

T would now ccme to my last point
namely forests. I think here mest of the
Members have nct touched this very im-
portant subject. I do nct know how the
hon, Members misaed that. I would like
to bring to the kind notice of the hon.
Minister as to what is happening to cur
forests. o .
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E‘_miy year the fcrestis being felled indis-
criminately. 'T'-day we have ¢« me to such
a stage that the rainfall hes ct:me down.
I shall give ycu an example (f my cwn
district, Adilabad, When there was %
of the forest we used to receive : bout
60’ of rainfall. Ncw, it has ccme down
to 30% while the rainfall has also ¢t me
down to 30,

Tcday what happensis that the Forest
Department «f the Government in each
Stateis only trying to protect the sc.called
illegitimate and uniawful felling «f trees
inthe forests. T wculd like t askthis
Houseasto whe is actually felling the
forest trees ? It is neither the tribals ncr
the villagers. Actuslly, atribalin a village
or a small villager has nc thingto purchase
even for congtructing his cwn hut, Unfcr-
tunately,tcday, & villager connot purchase
cement or any other matciial fcr construc-
tion of his hut, But,when be staysin the
village, should he not be allc wed to fell
some poles in the forest for construction of
his hutand for usingthe grassfcra thatch
and some_firewood? The Firest De-
pertment is not allowing him to do that,
This is not the case in Andhra Pradesh
llobn:l This kil r; even in rcalnett}itf- the
tri ple, t T ple living in
the of any State. g:\ this G« vern-
ment ghould take a view that if & villager
wants to construct his hut, he should he
allowed to do sn. Felling «f trees fcr
required poles and firewr<d in the fi rest
should be allcwed withc ut payment.
I wculd say categrricaly that it is the
State Government thrc ugh the Fcrest
Department, which is responsible fi y the
destructicn cf the fi rests « f the o rntry
by felling the forest indiscriminately
because they want more tevenue,
They have no cther way ¢ f findirg mc e
revenue, Whenever they want mcre
revenue they tell the Forest Chief
Conservater and_he in turn  instructs
conservatcrs and D.F. O's. Thua there is
competjtion the officers. Utti-
mnellgeytrym fell the maximum fc.rest
fcr obtaining maximum revenue.

Mr. Chairman, Sir, I maytell the Hc uge
that todaya stage has come when, if we
g*ntinue {ﬁ, thuixe tgmnn‘:rmfri;-= arx ther

L ent. « res! the count;
wfi'l“:: %wd awsy and thig ccuntyy wflyl
turn inte a Sahara desert. Sc, I wauld
like to request the hon'ble Minister to
set-up a commission which sheuld leck
intn this problem and make a rec mmen-
dation as to the minimum pe'rcenuq%_‘r‘:'
forests that a State must preserve.
sutezhmnnwnumu;t ::sltm::dm.de ‘to
preserve m‘nimm C. 'Md
required money on afforestaticn s that

- every State has minimum required forest.
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SHRI SONU SINGH PATIL
(Erandal) : Mr. Chairmen, Sit, I rise to
>uppart t he dsminds for grants of the
Ministry of Agriculture.

or peyeg .l -inh:hig' Ag:icalture. Ministry,
- i k'”m im:uﬁg:"xt:"e pro-
as six i s t T

i fertilizer and its distribation
ﬁu&: nevun.ll{:mandlty corparationy
like cotton, jute and several Boasds like
tea,. coffes,, rubber, cwdamom,, tobacop
ete. are not within the purview .of the

rrigation

Ministry of Agricnituee. Simitady, the
export and import of agricultural

da not come under the Ministry and that
is why the country is facing certain-diffi-
cult ems, Where the essential
goods should not have been exported,.
they are Pmrted and ' where agri-
cultural cts like cotton and jute
should not have been imported, they are-
imported.. So, this creates a sort of im-
balance and we are facing a very difficait
gitua'ion as far a8 price is concerned.
So, my first suggsstionis that theMini
should be reorginised and as a result of
that produaction of fertilizers etc. should
com? within the purview of the Ministry
of Agriculture,

Sir, the agdicultural segment always-
received a step-motherly treatment at
the hind: of the previous Government
and it is the misfortune of this country
that a sector which provides nearly half
of the national income is allotted only
30-4 per cent. out. of the budgst provi.-
siong. Sir, are we considering agriculture
as the mijor industry or the key industry
of this country or not? Our misfor-
tune is that out planning in the past was
weong and our policies as regirds egri-
cutrure were misdirected or misconceived.
This has resulted in an economy where
the rich became richer and the poor
poorer. The blame cannot now be laid
at the doors of those who have
departed from this worid. It is the mis-
fortune of this country that it inherited
asortof a legacy, wherein the outcome or
outlook, as far as sgriculture was con-
cerned, was that of the elite, It was not
the outlook of an egalitarian society.
It was more or less an outlook of the
pubtic school spirit and the Western view,
as far as agciculture was concerned. The
ougih we talk at the top of our voice that
agriculture is the mostimportant industry,.
it is not trested on par with industry,
Unless and until we give it the status of
an industry and the wherwithals which
industry enjoys since ?57. I think the
country wilt be in a very difficult financial
situation.

In the olden days, it was said in the
rural areas : “Uttam i, madhyem
vyspar aur kanishtha chakari”. is
cycle has been reversed. Now with the
Janata government in power, the cycle
must be restored to its original position,
because the very basis of -our econtmy
is agiculture; and unless sgriculture is

jiven the status of an industry and ie
with 50% of our budget provisions,
we will not be able to deliver the goods.
thi No doubt

mentto niu’?mmh level, from
27% 10 3074%:; is is ot enongh,
T as Sy e, he. Mibeter



81 DG., 1977-78—Min.

[ Shri Sonu Singh Patil ]
in chargs of Agriculture who is carryin
this very heavy and a vmmphmte
problem on his young ders; but
let us all give him the strength and the
necessary vigour, so that agriculture can
" deliver the goods in times to come.

As far as import of food is
concerned, ever since I entered
Parliament in 1957, 1 have been
of the view that this country which is
predominantly agricultural, should not
import food. The reason flaunted is :
Are we going to starve this country?
“This view is also based on a wrong assum-

tion, because according to experts,
nvestment in  eg-iculture is always
based on the rate of return on investment.
Weshould, while carrying out our various
programmss, look to this theory. The
rate of interest on investment is the
basic thing; but as far as agricuiture
is concerned, since it is a productive
profession, the rate of interest on invest-
ment will have to he given asecondary place
for some time to come; and we must first
see that there is boost to agricultural
production. This aspect of the question
is not taken into consideration. That is
why th:re is wrong planning, and the
advice tendered by the experts is based
on Western economics, because none of
our mensitting here have got the necessary
knowledge of agriculture—because pre-
dominantly we are all educated that way;
they are thoge who passed out of ICS and
other Service examinations, They are
not being given the suhject of Agriculture
as such in those examinations. I don‘t
mean any disregpect to them. But only
if our top buresucracy takes into consi-
deration the needs of the poorer masses,
they will realize that agriculture deservey
greater attention. At present, the country's
agriculture does not contribute so much
to the building up of capital. That is
why our resources are very poor and we
cannot add to the economy as such,

As far as agricultural prices are concer.
nsd, we are always in the hands of the
Agricultural Prices Commission and of
the Planning Commission. The Planni
Commission has now been re-constituted,
No doubt it is a body of experts. Even
the APC is a body of experts; but where
are our agricultrual interests in this body,
or in the Board of Trade, export councils
and import counclls ?Are we not concern-
ed with the destiny of agriculture in
this country ?

But this is not done. God alone knows
why it is not done. If it is the tradition
of the past, it must be reversed. We must
get sufficient representation and our voice
must be . If it is not heard, then
the- will be faced with two even-

has_already
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But " his xiﬁeﬂ successor was .not
. person

'
could, have delivered the
oods to the country. I do not mean-any
disres to the soul, but it
is a gct that this of Mahatma
Gandhi could not be fulfilled. Secondly,
he belived in trusteeship of the rich and
commercial classes. These two th.m?n
could not come true because the people
in authority were irfluenced by western
materialistic thinking. As such, these
ideas remained unfr:lfﬁlled.

Now the Janata Government has come
before the country with new vigour and
new vision that it will give the pride of
place and primacy to agriculture. Yet,
the overall provision made for agriculture
this year is Rs. 300 crores to 400 crores
less than the allocation given by the Con-

ess last yzar, If this is the approach,

am sofry I have to say that by such an
approach, which is a very conservative
approach, we are not going to solve this
problem. Our country must be self-
sufficient in food, cotton and jute. But
the policy adopted so far by persons who
claim to be the representatives of agri-
cultural interests, was not in the interests
of the agriculturists. With great respect
to them, I would say that they cared more
for their berth in the Cabinet than for the
welfare of the agriculturists. If this
is the position even now, it will not deliver
the goods. So,we have to takeavery
revolutionary step in this matter.

Much is made of land. reforms. I
have no quarrel with land reforms. The
policy on land reforms has already been
made clear by the Janata Party in  their
manifesto. In my humble opinion, the
land reforms in the country have rea
the saturation point and there is no further
scope for land reforms, There is scope
for only implementation. If there is
proper implementation, then there is no
scope for reducing the size of the lands.
1 would say to those who are in favour of
further dividing the land into smaller
pieces that it would not be economic
division but unecondmic nonsense.

Agriculture is very much concerned
with 3 Fs, namely, food, forest and fish-
eries. As far as forest is concerned, there
is criminal neglect. The country needs
about 30 to 32 per cent of I under
forests, The of forest to the
cultivable 1 in Maharashtra has gone
down 14 to 15 per cent. This is a very
serious problem. Every year 100
miltion trees are cut and used for fuel.
Not only that, there is no recuperation or

i of forests. Bvery time
there is r,liglect of forelu.n}fmn
any scope 'for land reforms, itis ng
down a policy that should

we Teserve
15 2 2 p:° c: mt of the cultivable land
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for forests. Unless and until we do that,
I think the country will not have regular
rainfall, on which depends even now 75
per cent  of the khariff crops.

There is poor utilisation of irrigation.
The water management is not very satis-
factory and leaves much scope for im-
provement. Only 40 per cent of the
irrigation potential 18 used. If 60 per
cent of the water resources go waste,
then the country is losing a very impor-
tant source of production of food.
This requires a new look and if the hon.
Minister appoints an expert committee
to go into this problem and rationalise
the im'gnﬁon policy etc., of the country,
it will be a good thing.

More irrigation is no doubt needed
and Government will pay attention to it,
but the most important gctor in agricul-
tural production is agricultural labour.
There is no model law or any liw as
far as agricultural labouris concerned.
The major problem is not so much of
fertilisers or good seeds or irrigation,
but agricultural labour, They do not
turn out adequate work because of lower
wages, Wages are based upon the price
paid ‘to the agriculturists for their pro-
ducts, and as the agriculturists are not
peid remunerative prices, they are not
able, in turn, to pay agricultural labour
.demd{;d Agriculimnl labour forms
a substantial factor in getting good pro-
duction, So, there must be a model
legislation from the Centre on agricul-
tural labour.

N Aglx eis nows ;lsnt ‘:v:b;e:it,
ut 1 would urge respectfully that this
should be mntf: a Central Subject.
The implementation should be left to
the States.

My hon, friend Shri Shinde, who
worked as Minister for several years and
was in charge of culture, said that
unless and until we a solid industrial
base, agriculture could not be modernised.
I do not sgree with him, Agriculture
is itself an industry. It is industrial
sector which requires a strong agriculturat
base, but in this country mdustry has
been given lgl’icmty‘ of place. Even the
Leader of the Opposition said that the
Jenata Government was going to ignore
big industries and was afraid that Janata
Government would be putting the hands

backwards. I think he is
not correct.

No doitbt, we do want fertilisers, but
we mustnot be yery aarrow in our plaan-

Irrigation

ing. If the cost of production of ferti-
lisers is more, why not i them
Iy o ket 1o oay e onie proe s
5 nOW to pay the price for
fertilisers, The%cnl cost is higher, the
imported cost is lower; the two are com~
bind, and the pool price is arrived at..
But the price of fertilisers should be re-
duced as our agriculture has become
costly because of the high cost of ferti--
lisers, This emphasis on fertilisers is.
also an intelligent move by the multi-
nationals which are interested in selling.
fertilisers. But fertilisers in the long run
are not so healthy or helpful to agricul-

. tural production as indigenous manures.

such as compost and green manure,
which have been neglected . Japan is.
laying stress on them. What is their
philosophy of good farming ? You
must  plough deep, you must
have more manure, and you must
sce that the farmer gets adequate irriga~
tion, When these things are provided
and the farmer gets a remunerative price,.
agriculture will have the necessary
strength to provide capital formation to.
the national economy, which it is lacking
now, Unless and until we make agricul-
ture self-reliant and self-generating, un-
less we make a larger provision for agri--
culture, I think the country’s economy
g:nnot be developed as we desire it to-

ot aavar dem (Siw) - aw-
afr s, OY AW e o fowr &,
W 92 oY o ¥ A Sy Ay
§ g & wfar fe wwr o @

o fear

WY REYET : WL ATHT WA
g qiw fae / a1 % =W gwer
& 1 wogr, sy @fsg, amw F XN u

*SHRI S. JAGANNATHAN (Sri-
perambudur): Mr. Chairman, Sir, I am
grateful to you for giving me an oppor-
tunity to participate in the discussion
on the Demandsfor Grants of the Ministry
of Agriculture and Irrigation, on behalf
of my party, the All India Anna Dravida
Munnetra Kazhagam,

Our immortal poet-saint of Temil
Nadu, Valluvar sang that those who till
the soil are the masters of life and all
others are his serfs for their sustenance.
and survival. But, Sir, today these

~The mgind gpesch W delivered in Twail.
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agriculturists who should be at the
pinnacle of prosperity are going backwards,
are going below the poverty line. If the
agriculture is the backbone of Indian
economy, then the agriculturists should
be in the forefront. It is a tragedy
that they are in the backyard of our
economy. They are in awful plight and
their woes and wail have not attracted
those in suthority.

Taz agriculturists are the first victims
of th: vagaries of nature. Even if the
harvest fails on account of the failure of
monsoon and la¢k of water in river

‘Cauvery, the institutions that have
- given I>ans to them harass them for the
return of thz loan. It is no fault of
theirs that they are unable to pay.
Yet th: financial institutions have taken
the place of usurious moneylenders who
have bean statutority abolished. Sir the
Government must direct that when the
harvest fails, the agriculturists must not
ibs compelled to pay back the loans; the
repaymsant must bs postponed till they are
able to produce something.

In my constituency, electricity charges
.are high and the farmers, especially
the smail farmers are made to pay through
their nase for using electricity for p_umr-
ing underground water, Similarly,
they have to pay exorbitant prices for -
esticides, insecticides and agricultural
implemsnts. The agricultur: labour
.also dematids ‘higher wages. After the
harvest, the agriculturistis left high and
-dry to meet his 'commitments. ‘The
Agricalture Minister must ensure timely
and i?‘:?mte financial assistance to
these suffering section of our society, on
whose sweat and blood the society
survives.

Six, sometimes the - floads cause untold
-damage tothe cropsandsome othertimes
the drought destroys ~ everything.
Last year there was no rain in Chingleput
District and 'the farmers sought the
permission of the authorities to use the
undsrground water available from the
public lands, but the authorities refused
to paemit them from doing that. The
crop was completely destroyed for want
of witer. At the same time, it is heart-
rending that big landlords with 100
ACTES  Or 200 agres were the
public land and also the temple land and
were expropriating the produce for their
ersonal  aggrandi t. Should this
rmit in a State wedded to the

w. of the downtrodden ?

“The land ceiling laws must be imple-
meomted effectively and the surplus lands
must b: distributed the landless
-without delay. Thm jcultural

-production can be augmented.
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1 conclyde my speech by thanking
you for this opportunity gzm to me
and also by expressing the hope: that the
anata Party Government would stand
y ;henr assurances given to the agricul-
turists during the recent poll and they

would endeavour to help them in their
distress.

SHRI M. RAM GOPAL REDDY :
Kindly -extend the time by half an
hour or so.

MR. CHAIRMAN : Itis notin my
s. You can request the speaker
day after tomorrow.

) owo QWo TEwAlY (timerErE):
WO aga ¥ galy flwy ww §
fdews v & Wrend xerd

, Qﬁ:"ﬁ‘m
e i B0 ® avl Yok wrer g

awmafa wgEa : & awe qgw
wh At § ywor v o)
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Is this the desire of the House to extend
‘the time of the House by an hour ?
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MR, CHAIRMAN : Since it is an
important subject, it covers all other
subjects. - Fertiliser comes under this
and so on. And more over, the Mem-
bers are very much eager to participate
in this Department (A‘friaﬂture). They
have not participated so far, All of
them are making maiden speeches.

7 aF ww 37 gaR TR AG

e quw : 1970-71 § WX
wEi® 100 A & 1976-77
T WX FT A W 178 W

QEW, PRATST WAK FT ST 314
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w1 QT relY wferwie S v S
agr gt & 1 & wvdey wey fr wf %
IR G Arelt et ¥ 2kpere arfirer
ferar o1 | R @ A G FO
#rEA 115 FAT v wEr QAT
T & i vgar i ooy fare &
e arfrw fife, AfFr s ag &
fie To ¥ ¥ wwer Qe ¥ aver }
wF WX wriATr §, wifewew Wi

oY d Fdfr ol &, A e ¥ g
war g, Mo A E, wawr Fwmar g,
EiarT & A1 g wwy § Afwn ol
9T FAT T oy &Y Ao A v

L C B

agm fe frw s
T 1 AR ot wwe
# ot wgr ¥ fr fravorr ¥ e fraar
T TAT ATAT &, T A0 FT AT G
% wgeE @ ara v § i awr
% fear ar wawar &1 T BT o
T T IAAT GA S ¥ IARr
w2 A forgar awe grfrwa §, @A ¥
FET AT AT, TAT A AT AW
T & T AgY g AR ol
T qig w7 1974 F frereare fmy
T, WIS A€ 3 FAF 79T @ gy W,
Hfiret gwsr wre A g it Fearer
X A &1 62 wIw T i ForAr
Fag wrd a3 wFf1 wwwreTAg
i wre e feare w@r o 70
w7 X FY Frormr G wifgd ot -
e fewrer fiear § @ o2 wOT
¥ afr, o awt ¥ 3 w07 oy ot
v .

QF gafear o 3T AT, I9 T
w0} sqar we fear wwar Afew gair
w1 g% gz aet vegr A g o
THT AN ¥ g Avpe Y W ¥fewr
W Awr af, Ja¥ ofr ot wff wrr

.
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W g Paw fad et
200 fesilex § W 1289 Famseifea
&, S gad grmr ol At fraan &,
writ et & 1 g Agt feard A it
w gffeafs & o =@t wr frem
wdft wear § A af awels g )

AT HAT X 40 FAT T Toel-
A & da § FATY a8l 4 g A
fremiteT & da & O 31 ol Iy
7 & | qea ¥ op AR Age e
fawer degdz e wgr S 0
agi e & arr § gy & 1wy o §
foay e &Y 91 § 1 99 TET W
Tt WY geqrg # oF are faar orar &
formit qeit ®Y o frwry § o g3
qrit Y & | W @% gl & S A
fefpr ae< afi ¥ & | ©w wiw
syt &Y qweT § 1 g gt o e

o &9 SATHT AT BT GAT AT |

ot gwo qwo Yo faeg (sigrmans):
qamfs wgrE, & sfv ok ot

warey # Wi w7 gwdT w3 F fae

T W E |

wrd oF gpfe-taw 3w WX
gt w1 4 wew W 1 AfER
" W # qiw gz & gard afxar
Tl T W & Arpyfer ¥ cared g
%, oY o Yt weeT WY 2 @ W
w1 srferTe At §—ute Sw e w1
St gfowsr golr, oY wIOR wTAY &0
T gt #Y wewre ¥ Awr WY qqar
1 qfr gefiy &1 Ta aaar et By
wréy agae ¥ faordY aAmaT 4

frgre #, Wt ¥ & arar §, wvpfs
g fe @ wudy Wik aferely, e S Wit
# fewwr vt wed § 1 vl fagre
Shr-ad arg ot freitfivwr ¥ Gfe wgan

Irrigation
¢ Wi aferelt viver gary & | afy afoft
frgre A ot St afeaY av o
aig ar fa¥ ond, Wi o Few &
g arft Y Q7 37, o 1) ¥ Prarr
qugra g1 a5 § A I 0 e
grdt § t agd ddi & wnanewr for
RatA & qrdy faarer w2 fa=r A7 wr
aFft § |

fyeer da a5t & w0t famit w1
T FAp AW <, Al el
7g & fr o) &Y T fad), a7l
faz w1 Faaar dar Sfasft et a3
g9 fpar war, s 9 ofY o ad
fear sar, &t foaral s ST g
faadt 1« b Sfarsfr ooty & Ay g%
qﬁﬁmgﬁaﬁﬁw\f%qw:ﬁm
T | e WR T3 £R 1, Wi
IR SR {ATC A9F TH | /AL GO
W & ghca wiw o g &, &Y
IY WA A YgAT T qG CAT {0
f& faa il & q wfgs i §
Iy 6T o0l ¥ qte e oWy | @
a% Fur gt foear wraw, aw aF ol

T A & g ]

ey zfiolt fagre # gy, Tean
W oagr Wit 8 et acanh
afgdi  9x 9 W A«T
fer o, @ feaml WY wTEY
wTW ¥ awar & | o fagre ¥ afeg
Y gAY, o 1969 F AT &Y
w1 +qT Ty A droar dqre wy
T | ag DA WX g% oA
wftwn & srter ¥ werf ¥ oft
gt 1+ & gfv @t w1 emT 3w AR
qrefg AT WAt § )

W geee feami W g
ToaraAtE, Y IV A wr AW Wy
s i) for §f wl ¥ ax
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0 SHRI B. R -
[# Twro qwo o ] BRI ACH'&IASI:’((I?.hmunml
w7 T AT Wik em T T fﬂ"FT to:you for giving me' this’ oppvrmnwy'to

& mar & eamE Taal & T
# oF Ok friw aff § 1 Fret D
g T Ad faa qrar & 1 w0
WIARTR %7 Qo Wers |

foedr aw & fadfew § @@
wYT worit Afedi & gedw 2z W, W
W AF TR AR o e
aft o af § 1w wreor Fea ¥
o eargur &« afx 5w faw §
e sy 7 A 9, ¥ @ @WK
wwe wfy Wirerrr § afcorer g1 9l
8 AR ¥ frewe QA
I A e, AfwT SEA wateta
@ w1 K gy df woww e
T AYFE T A7EAT § 5 g ag
fagre & arg ot feifemr & af &
qeal zz 17 § I weeAa & fag
Wi s ﬁ w  frge
TR 7 fraw &

TF W@ W HFAT AT E | A
o= frarl W worgd & v § e
kN afawd af @
IaW e W wifew w8
frami Wi TOT wogd ¥ dw A
AR TAGD W A% g 7 @rf
o & 7§ ff | 59 T T wgaT W

| wogdl WK TOE W wEwmT T @
f5 wAar Ot it goe (ol w

mﬂ%mtﬁzlmﬁwm
ﬁﬁwﬁﬁmt@ﬁwwrm
ardt W TR AR R 4 T ey
mﬂtmaﬁq#ﬁﬁwa‘rvﬁimm
s e o W mugd ¥ dw
¥ wew wOGH wr waw da fiear
mtw%mm%wﬁﬂw

wikmﬁgt-mﬁlm‘

ﬂ't

express my views on this very vital and
important subiect, zhough nt the exrd
of the day.

I am really very happ: thnt we lwve
reached a prodncuon
tonnes of foodgrains and put an end to
any imports of foodgrains. For this,
the Ministry of Agriculture, the agri-
cultural scientists and the 'farmers de-
serve all our appreciation.

As we know, agriculture in India is
monsoon-oriented and the crops very
much depend on the mc Every
year we -see heavy floods in one t
of the country and famine conditions
in the other part. - Attempts have beéen
made for the last thirty years to harness
for cultivation most of the available
water. The Government have really
done a very good work in the field of
agriculture for providing irrigation faci-
lities to the farmers and nearly 11 million
hectares of land have been bro
under irrigation. It would take a long
time for the Government to utilise the
available water for bringing further
areas under irrigation, Even after that,
most of the area would be left to the
vagaries of nature. Thereore, 1 fegl
that in drought-prone aress. we have to
look for underground water resources.
No doubt, already aome tubewells, bore
wells and ordinary wells are supplying
water for irrigation purposes. i;Jow,
instead of giving loan to the farmers for
this purpose, 1 would request the hon.
Minister to investigate whether it would
be worthwhile to construct a common
community project gt the cost of the
Government from where the water can
be let out to the farmers for culsivation. -
In that case, we would be minimisin
the expenditure and would come to'¢
rescue of the farmers with small holdings.
They need not have a separate tubewell
or bore well - to irvigate -their & l
areas. If we have commiunity wel
open or bore wells; that would solve ﬂle"
problem in these durught-prone u'els

We have seen that we have not been
able to harness many rivers because of
the inter-State -dispaites With 7 to
those rivers. I am glad that the atma-
da Tnbu;xlml has boien S‘:glz:h, to arrive at
some get! ent, . In coune,
the' K nerfm titl * disded.
And.in. npmmmtoi r.hnpmcu 0
fn n dt

ahmnds hnve to be m‘nznd due
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we have ot bcm abie to make use of ‘the
water for irrigation. i

Therefore, I request the Minister to
kul_bg that clearance is given to the
'ﬁobct as‘also the Hemavati pro-

wager may be made use of

lnd the rought area is given water.

As I sec the Budget papers, I find
that last year they have given
sdvance assistance of ab>ut Rs: 35 crores
for accelerating the on-going projects
and this yeer also a provision is made to
the extent fRs, 75 crores.  Outof that,

n?eRs 48 crores have been provided

r the Central Secctor and the ye-

ning money has to be mut by the

Stnxe secter, I would have been happy

if the government has taken some morc

interest in assisting these on-geing pre-
jects to be completed.

Now, coming to the levy sugar price...

MR. CHAIRMAN You leave that to
Mr. Ram Gopal R

SHRI M. RAM GOPAL REDDY"
If he wants to speak about it, let him do
80, because that is the prcblem of his
State also,

SHRI B. RACHAIAH : So far as
suggr i8 concerned, in the scuth, the
levy sugar is paid a pricecf Rs. 141
wherbis in the ncreh they sre given Rs,
275 and why this wnde dupmty in the
Pnce of levy su?u Bven though the

ugar c2ntent of the sugar cane grewn in

the louth is m-re as llso the farmers take
more jmterest in This "dis-
parity in the price o! levy su sheuld be
immediately d¢ ne away with cr at least
lhe gap should be narrc wed down so that
hat the southern farmer has the satis-
fmm . that he is getting equal treatment.

Then,the government also has decided
to give some concessicn to the new
sugar factorfes and alo  exempted
them fzfa ewne duﬁy as also frem levy

sufar mills have

-gglﬁ& for &hi; mmkn and I request
inister to lock into that and see
they are exemption,

Theﬂ Sir, the fertifiser price his to
reduced. As the time is shaat, I
wi&:deﬂy ‘menticn the peints I want to

'rhi\ fnm&m-g&&‘mm Bave o
h‘ levied o& 8 umff £m ﬁuu bned

vlrflﬁq: &m&& m dwuld be pm

Irrigation
To: agricultural produce should be

paid prices which will enccurege the
producer to grow mcre and megze.

Agricultural inputs like cbcag;r ferti
lisers, improved implements s u.ld be
rovided to the farmer, There

e an improved versicn of the bunrd't
cart which can easily transact
rugged roads of the rural areas and wit
lesscr strain on the animal.

Then, Sir, crop insurance should be
undertaken at least in respect of certain
high-yielding varieties.

Inrespectof animal feed the prices
heve gone up. To bring them down the
exp: rt of oil cakes should be bmned
Pouluy farming, sheép rearing and, pig-
gery should be encouraged giving
incentives, |

Subsidies should be given for rearing
rams and sheep to small farmers and ex-
bonded labourers as a measure ¢f their
rehabilitation. There is already a px¢ p« sal
befi re the government sent by Karnataka
Government.

Then the minimwn wage legislaticn
fcr the agricultural labcur is not being
implemented in many States because
there sre no Inspectcrsto «versee its
implementaticn and see that the agri-
culturel labvur gets its due wages. In
certain parts, after the abc litikn ¢ f the
bonded labour and after the intze Cucticn
of the land ceiling laws, mcstcf  the
small formers and the ex-bc nded lab ur
are explmted They are nct getting
jobs. I, therefcze, want the gcvern-
ment to have a scheme cf job security
in the villages. Otherwise, tl-ey will
die cut ¢ f starvaticn,

awd o e fay (fasglx)
v W, aE R & aw T
A w1 waee frar § TR o
m;{ﬁsm&mﬂ'zﬁﬁ'ﬁr

gag g fen @i vy § ofw @
mﬁmmmaimm
X HT a6

weger wgvew, & o% A4 W f
xafag gt ewg waer gur 4 %
e Q& e oy § ot feaer
Bt oo WY & oy § 4 wE e
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[# < starer Fe)

N Aageg avw § fr
frawi & fag oy oF FOETS
qNT ¥ | TR QIO W AT W
wrgg ¥ st fira @ o gl
i ¥ oft o 3¢ wEmar & Y
& Ffw gumT q3ar s foae oy
FEY AW A | e fRaEt wrownw
& § & | I Y IAAT AW

gar g

g o9 & & oF gem q}|T
wrgm  frar wdt AgaT war g )
&t & a1 wif, fer ) a1 7w, ag PedY
N g 7 FT - aod 9 §
war AT & 1 fRT Y gaar ofoew 7
A W AR WY I FeAT faA-faa
fergdt a1 W@ ¥ ) 9® AF w1 owH
2 Y & way &1 /Y« Few o 9w A
T freet @TER ¥ sRar, e
Exa, fawrelt #1370 W AW TR X
o€ v W fpw a% s few o
I AR AR T LA WEE T F Frew
frats ag 9% Sxq IThNT T AT 97
afeT w: WA ag w1 T frear
0T wyaary, fawslt W faw dam
g T W E. werar feami w
forr el €7 owT vl &, 37 S
Faw i@ W WIaRF
Tga ¥ wedl A ag Y AW w0
¥ Wl wAw W § e 9w ga
g & arw P ad § o oft gw W dnm
w® gq & 37 &l § ot gt wywra ¥
fircme s WifgT | 9w aF iy
T, et & G oeft avg A @R
a® ax feaml ¥ grea A que g
[2? o &l W frwrm #7 7F wahe
T QAT | IR TET o) W fire
st + & woe g
tw wr g ot o oA w—
g EH WE W H—s850 wrw
vt ot el § o i wgdd F witr gfive
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oF frar ST 8 et § ) XS qaw
¥ aff wrar f aninr wic wgd el
¥ Ay v vl fear wr & ? @
ard femd ol i ot o
1 & g wwar § 5 oAy andl
# gW ™ ¥T g 9T WA,
frae F0 W wemaw W 1A
frart #r qXmPE gw @ FRA |

gEham ag § 5 Tk, qagw Wk
foaga wmift 1 SOOI T @ § 1 0
91 9z 737 § 1A WP AT IIfET )
TAHT IATRA F F forar Ay g A
qgar § + wg wifT GaT H 9T IEAY
e gy aman § fieeg <, farerge, weEw
H o3F ww ) ArArrear @ aly
g 7w oy &, &Y TR Y wrar § 59
Ty fomm T deE FF T
T wE IST 9T & 1 s ATETT oY
aF ¥ Frf MR SuRT TG,
faaga, wf wifs dar v § fa¥ g
AW a1 ¥ I Foy oY ag x°
TETEA $1 T FHFAT § | 73T 9¢ SORA
faera< frzar & wsr S WX Wy
Y & AX TR 1wy arey afe W
gy & fr 7 < w7 gF at wawy
foara ® eamgr Fr g . -

iy & Fae ma, e, adf, o,
saTer 78f, facger awi g onfy s
O @ § 1 Y F a7 arely il o
st AR A g § 1
R ¥ a7 arely diolY & v oy wifs
X & st fear o iy S T }
IEF T w0 § g & e
wrT AR 95 Tl W ¥ ¥ Y @ Wk
oy T Afer I wmare a7 gEd
WY aegy § B o oOf aaet § IH
T o we ¥ W | aft fea WY
at™ Y qear § | vt fear W g
T gy fen feaydy walr gt |
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Tgr § o puw § T A g
wrarfue § T ared & woer wiew
g T} AT AT § 1 O AT 5 B
& qumy waar g 1 s qeeh fag & war
g 5 sEwiw @9 &) §
it M wfm v @ iy 3 &
araar g fo gl Agrwws ) afx
g% wWEE A rg ST NET A g
Y & I 99F 1% ZW 9 SAw W
TR £ A7 4 A W vl ofto
it s 7 & Samew ¥ @y o0
WL e gqre g & qrgEy, e
F &g T & aoft 5 freaw e
WX A AR A AT AR AN ww A
# ghe &A1 &) g frad dtar @
Iar | vy gy darfawt « gq e ¥
awTg & 1 aft w9 Qay Y wF & .
awg ga a wfe efor & soy ote
FTEA 92 HQA AT qR AT ¥ qF
qig a@ *t g dov & oy ey
IqEA FE Y G AR qET F
amR oF a9 qAear g g St o

ot gfcdw agz (ARR) -
% ArewT v § R o q@ www
faar | & sy aug «ff S0 gwr
A gy o 3w § 1wy gemew g
T W sqaeqy ) Qg § 1 gAT AW
7 iy sxazar #t gurek & fag fredt
qTETT ¥ Y sravw fieg & ameret ¥ )
STAAT GTES FY YOI Y IT FY FTAT FY
aga IeE § 1wy w=i o ¥ Al
& iy w7 e Wl ¥ fav foard
#r gfaerd Ty AW e € | 9wE
aTx fipart WY Thor ITEE Y 9T
e ¥ | At & sefivend AT v o et
FTUTY TTATT &Y AT § 1 AT WY -
urs & -forg oot o € arepfiver sy
7 gk & 1 o e § e v e e

Irrigation ,
faare &T ol &Y Fowr garg arfe
argi ¥ dw WY AT AT gF

e foy & & wrar g o Al
Tad W OdrT & Afear § 1 el
&Y & o frnd e At § 1 e o @i
T &N & Few AFF avE w e
o7 agar § 1 gAfad & 9y ey
Fer e 3a% fad ag A dYnar qad
BT SN QFam 1 978 wR

= ardt 8 forarelt oY oo & Ak ¥
wgwt fe ave gaa staa e
T F1dft ¥ a1 i FER @ i W
IqrE w9 ) 9T | e § gfemw
FIfevae oTF wiiwea< foad F a §
FEAT AT §, IE® avaeg § HY aww
gaar gifaw F § AT 7o Wy AT
W T F qE ¥ A g AT, 9w
qT AV F7rar § g & qgar awgaw g

Sir, there is no conducive atmosphere
in ICAR study and research and there-
fore, all the scientists are frustrated and
they wan: that the mansgement of the
Ind’an Council of Agricultural Research
must be reformed. About rthis, I have
prepared a note which I want first to
read, so that allthe hon. Members, the
Minister and the whole nation must
know the facts and, T would now read:

“The Gaiendrogadkar Committee
¢ wgisting of some top  scientists
of the country which was nrpov‘ nted
in 1972 to examine the nllegations
m-de in the suicide note of Dr.
V.H. Shah. has proved that the
¢ 'ims of Dr. M. S. Swaminathan
about the ly-ine content of his
wheat variety ‘Sharbeti Somora,
b:ing similar to that of milk ; a
new steain of miase withits protein
conent doubled and having autri.
tious valuelike milk and a multiple
cropping patterns for giving ijobs
to 17-§ million people, are false
:_In% . over ‘ pubgi:iucd. The

ndings o t! Comppjttee
have proved it beyond douby ithmt
these false claims were made deli-
berately by suppressing truescien-
tific facts. The committee pmrde
;orm! mai(;r reeohmmeud.ﬁom

improving the worki

conditions in LCAR. but thess
recommendations were j X
Amazingly after thesdverse findir gs
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fShei Hugdkesh Bahndur)
of the Committee, Dr. Swa.
minathan was raiséd to the
level of the Secretary and Director
General in  charge of agricul-
‘turs] research and edacation with
control over 24 reseirch labora.
tories and 31 aniversities, perhaps

with the support of some hi?& .

placed Persons in the prev
government. Due to this, the
working conditions in LC.AR,
his worsened. After Dr. Shah,
twy more :cientists of I.C.AR,
committed suicide. No {roper
inquiry was held to look into
th2ie suicides to hush up the
matter.  (Interraplions).

MR. CHAIRMAN : The hon. Mem.
ber may conclude.

SHRI HARIKESH BAHADUR
1 shall take one more minute. Because
if I speak, it will takeme more time. [
shall contitzie my reading: :

«In order to cover up his false claims,
Dr. Swaminathan cheated the Go-
vernment and the publicon various
occrsions. A few exampies 1 would
like to quote :

(i) The ve? first terms of re-
ference of the Gajendragidkar
Committee concerning the alle-

rtion s of Dr.Shah which he made
in a letter nddressed to Dr. M.S.
Swaminattian before committing
suicide was dropped from the
1972-73 AnnualReport of .C.AR,
which was printed in_lgg‘ and
circulated in the Parliament in
1976.

(ii) In order to show that his
claims ‘of high lysine content in
‘Sharabati Sonora’ is hot a falye
claim but a wrong ctaim, he said
that he did not repeat this claim
after 1967 when other scientists
found it to be wrong. But the
Gajendragadkar  Committee has
written that he made this_claim
ini 1971 albo in a British
Journal.  When qc::uioned,
Dr. Swaminathan said thatin 1971
the British Journal published hig

1w:r of 1967 without his know.
ceidﬂl but te:iheh‘Briltliesh Journg]

early sta! that the paper was
recsived from the author in
April, 1970.

ii)) On May 17, 1 th
Dglhi edition {f r.l'e S%mn:
published a fromt pege investi-

report wbout the big
twards smd posts which Dy
Swaminethan has bagged by

RgLY 8, 10w
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‘making false acientific clabms. In
his reply to the Statesmen on
May 18, %77, Dr. ‘Swemitiithin
sentence while quotion b pess foom
scitence while quoting b par: Y
the Gajendry; Committoe
Report on ‘the variability of
rotein which reads “Bvidently the
ysine content of ‘Sharebati
Somora’ could not be a8 high as
that of milk”

This is a_thing which is ‘happening
particularly in that org nisation, There-
fore, I wotld request the hon. Mirrster
to look into the matter and take necessary
action so that all that is happening there
might be put down.

SHRI SHYAMAPRASANNA BHA-
TTACHARYYA (Uluberia) ; While
supporting the Demands for Grents of
the Agriculture Ministry I want to say
something to our Minister and the Janata
Party leaders. After the victory of
the Janata Party .at the Centre, great
expectation has developed among the
masses of our country.

After the achievementof the rights of
B ! R

w y ¢ PeUp ¥

the problems of poverty, unemployment
and high prices, erc. must go. This is
their urﬁe. The Jonata Party manifesto
has clearly stated that they are going to
eradicate poverty, illiteracy and unem-
ployment. The Fanat~ Party has also safd
that the property right is not absolute.
So, the Janata Party is dediceted to the
cause of solving the problems of the people.

Now, Gov. t has taken a policy to
develop rural industries and also irri-
*\tion so that agric can elop.

he Government hopes that the unem-
ploymeént problem may be solved partially
by developing rural industries. Here I
want to draw the attention of thé Janata
Party leaders thut if we develop ruml
industries we must see as to who are
going pb;fthhe buya;n in'ruralaress. The
majority of the rural people arg so
that inspite of growth of mgg"‘ul
development in the rural areas they will
not be ableto buy thé produce 3
rural industries. Thatis the problein.

ingral Crnms Raport of (o1 it o
cultural Census rt of 1971 a
the R} Commitiee Repor i_théssAichI-
tyral us 39 at
cent of the Caltivibie 14nd 18 comtroliod
by stich pwners whb oWn move thim ren
acres of land. Seconidly,they are not most-
ly setves cultivitors. The Ridj Chine

mittee says that 30 sent, of the;
Fapiflies. Soatrdl two-tvd B thE. ol

above, it becomes clear that the majority
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of the toiling people are totally incapable
of huying anything even if. things are
produced in their own viligge, This is
the problem. This must be salved.

. Sir, 21‘35 concentlr:;idon u?f land is there
inspite of so man id ref S megsiires
tﬁsg;i]t:ukén l;bg t ;ﬁ;;:eyio\:‘;;?eoveml_ ent?.
go alittle into emi,
It "s"the Brittgh who changed the land
system from our old Hindil period and
1;\441.\!1591 period. In the Hindu period and

uslim period the government tock only .

g;ml of the produce a revenue without
isturbing the rura) production through-
out lndie namely aue-tixth ot dde-
fourth of the total produce.

They did not bother to know how the
prod iction was going on. They only
took the share of the produce, The
British Government, after the consolida-
tion of colonial rule, had developed the
zamindagri system, khas land system and
took away all the rights of the peseantry
of l?ur cmmdn"ts;;e and fovernight thett}nlx
gatherers : tax-payers e the
owners of the land and for the rest of
India, Government became the owner
of the land. After the British rule,
landlordism and usurious practices had
developed in the country and after ‘this
development, Jandlessness had begun to
grow.  Before that, there was no landless
peseantry in our country. During the
period of Congress rule, landless peas-
antry'had incressed by leaps and bounds.
Now, the problem is to end the land-
lordism and usurious practices, -

In 3942, Louis Fischer met Mahatma
Gandhi and he wrote a book cal.lsg\"om.
week with ‘Mahatina Gandhi*.'” At that’
time he had asked Ganghiji, “what are
you going to'do it independent India ?”
Gandhiji told him: “The sillers will take
the lands themsclves”, Then he asked

what “gboyt’ the cmngmuﬂm to’ be

paid to landlords?®, Gangdhiji replied
him*“it {s ~fisieally impoesible for otir
country to pay  com to the
landlords®. ‘This wis view.

S SRS

e mﬁﬁ W,

hi 1
ol %ﬁ’f You ‘st detormined
Fave mede o et ke
d e, you 1
i 4 %_‘"yan

uild up a new Indig. With these words,
aspeal to the hon, Minister. to consider
my suggestions,
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SHRI V. KISHORE CHANDRA S.
DEQ (Parvathipuram} : Sir, ours is
b&}cgl& an arian  economy wl:n

e is primary sector. and as
such any move to reduce social and eco-
nomic disparities or to strergthen the
economic.  structure of our country
should come only from the agricultural
sector which occupies a place of para-
mount importance in our economy. It
is obyious that irrigational facilities are
very necessary to increase agricultural
production. Many of my friends have
spoken on this subject and hence 1 would
not like to take the time of the House by
making = repetition of the same subject.

I weuld like to draw the attention of
the hon. Minister to a lot of controversy
wnd  misunderstanding which has been
taking place relating to the use of fertilis-
ers.Fertilizers are essential nutrients which
are supplied to the plants because they
are deficient in the soil and we have
0 do so to get a higher vield and increase
our production. There are different
t‘ypes of fertilizers—there are certain

ertilizers which have an eacidic base,
there are certain fertilisers which have an
alkaline base and the rest arc neutral
fertilisers which are neither acidic nor
alkaline in paturc. Neutral fertilizers
like Calcium Ammonium Nitrate single
super phosphate and certain potrasic
fertilizers can bc safely used in any soil
because they do not affect the structure
of the soil. It is a pity that even some
eminent and senior people have mis-
understood this and have said that the
use of fertilizers in general would spoil
she soil, I would request the hon,
Minister to discuss this matter with the
‘Minister of Chemical Petrol
and sce that these straight fertilizers
‘which are neutral in nature s
f d in. larger g ities and the
farmers should be encouraged to use
these types of festilizers.

It is a mater of great concern that
some eminent pcople have voiced their
opinion by sayirg that our agricultural

on should be increaged by clean-

g the villag.s and using the waste as
manuze ‘o incremse production. This
‘sart of abstract primitive and pseudo
thinking wiil only setard our agvicsitussl

and will make us go back to where
we were, a couple of Cecudts ugo.

1 hope the Minister will be more prs-
m‘icinh-vic'ndaeemm“u
m mic and ogher strright and

eviiitzers should be wrcovanged.

“The other roint, T would-i#ke to stress
an, s the:uwi-of pésticiden. Dey areasde
do not occur due to wae of fertilizers on
high ¥ es or sizgibe

are maggots, insects or caterpiller which
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are foreign bodies; b thickers

or bushes and attack :::;i:hen:hq

are in the succulent stage. -

% hra.

As far as the pesticides parathion and
malathion are concerned, are being
uﬁ:ayed. Our agriculture is a gamble on
the moonsoon, And since adhesjves are
hardly used the pesticides are washed
away and their effectiveness is lost. So,
1 would request the hon. Minister to
propogate the use of granular pesticides
which are systematic in nature, which
the crop retains for sometime and which
control most of the diseases that are
immanent in the plant world and cover a
wide spectrum of diseases, But granu.
lar peuticides are very exorbitant in cost—
they cost Rs. 30 a kg. and per acre you
need at least 8 to 10 kgs. So the mini-
ster should sce that the prices of these
pesticides are reduced so that they are
assemble to the muarginal farmer. He
may consuit the ICAR on these subjects
before he takes a decision on these matters
of vital importgnce.

My lsst point is about remunerstive
price being paid to the farmer, The
prices of pesticides, fertilisers and other
agricultural inputs have increased three-
fold since 1970 as compared to the pre-
sent prices whereas the prices of food-
grains have almost remained static. So,
unless a remunerative price is given to
the farmer, he cannot afford to meet
his demands to buy fertilisers and other
inputs and so the production will go
down, If he does not get aremunerative

he cannot peoduce more and the
production does Dot incresse. The
prices will never come down and we will
never reach the stage of subsistence so
far ws our needs are concerned. So, I
sincerely hope . that the hon. minister
will give a second thought to
this sad see that a gaod Temunersiive
price system is evolved for the products
pr duc.d by the firmer.

With these words, I shall wind up as
the time sllottedi to- fve-is. very shert and
I thark you for giving me this oppor-
tunity to speak on this crucial subject.

MR. CHATRMAN : The House
:it‘mds adjourned till 12 AM. on ‘Jkon-
v :
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